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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

5
TH

 JANUARY,2018 
  

 

 

  



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   3 

 

CONTENTS 
  

 

 
SUBJECT  PAGE NUMBER 

JURISDICTION  : 4 ï 5 

SPECIAL NOTICE  : 6 ï 7 

HOLIDAY LIST 2018 (E NGLISH)  : 8 

HOLIDAY LIST 2018 (H INDI)  : 9 

EARLY P UBLICATION (DELHI)  : 10 ï 31 

EARLY PUBLICATION (M UMBAI)  : 32 ï 60 

EARLY PUBLICATION (C HENNAI)  : 61 ï 104 

EARLY PUBLICATION (K OLKATA ) : 105 ï 126 

PUBLICATION AFTER 18  MONTHS (DELHI)  : 127 ï 612 

PUBLICATION AFTER 18  MONTHS (MUMBAI)  : 613 ï 666 

PUBLICAT ION AFTER 18 MONTHS (CHENNAI)  : 667 ï 895 

PUBLICATION AFTER 18  MONTHS (KOLKATA)  : 896 ï 907 

WEEKLY ISSUED FER (D ELHI)  : 908 ï 937 

WEEKLY ISSUED FER (M UMBAI)  : 938 ï 951 

WEEKLY ISSUED FER (C HENNAI)  : 952 ï 986 

WEEKLY ISSUED FER (K OLKATA)  : 987 ï 999 

APPLICATION FOR RESTORATION OF LAPSED PATENT U/S 60  

: PUBLICATION U/S 61(1) RULE 84(3) (DELHI)  
: 1000 

PUBLICATION U/R 84[3] IN RESPECT OF APPLICATION FOR 

RESTORATION OF PATENTS (KOLKATA)  
: 1001 

AMENDMENT UNDER SEC. 57(KOLKATA)  : 1002 ï 1026 

PUBLICATION UNDER SECTION 43(2) IN RESPECT OF THE 

GRANT (DELHI)  
: 1027 ï 1034 

PUBLICATION UNDER SE CTION 43(2) IN RESPECT OF THE 

GRANT (MUMBAI)  
: 1035 ï 1037 

PUBLICATION UNDER SE CTION 43(2) IN RESPECT OF THE 

GRANT (CHENNAI)  
 

: 1038 ï 1043 

PUBLICATION UNDER SE CTION 43(2) IN RESPECT OF THE 

GRANT (KOLKATA)  
: 1044 ï 1047 

INTRODUCTION TO DESIGN PUBLICATION  : 1048 

REGISTRATION OF DESIGNS  : 1049 - 1121 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   4 

 

THE PATENT OFFICE  

KOLKATA, 05/01/2018 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bh avan, 
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan, 
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union T erritory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 

 
 

mailto:cgpdtm@nic.in
mailto:chennai-patent@nic.in
mailto:mumbai-patent@nic.in
mailto:kolkata-patent@nic.in
mailto:delhi-patent@nic.in
http://www.ipindia.nic.in/
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ÒɭÈʃÈ ¾ɟ×ɟxÙ×  

¾ɨÙ¾ɟÍɟ, ȏÏÑɟɰ¾ 05/01/2018 

• ¾ɟ×ɟxÙ×ʇ ¾ɭ àɭŝɟκÐ¾ɟØ ¾ɭ ÒÍɭ 

θÛεÕęÑ ÅÀßʇ ÒØ ȒĦÎÍ ÒɭÈʃÈ ¾ɟ×ɟxÙ× ¾ɭ ÒÍɭ zɰÃεÙ¾ zÐɟØ ÒØ ÏεÜxÍ }Ñ¾ɭ ŢɟÏɭεÜ¾ yκÐ¾ɟØ àɭŝ ¾ɭ 
ÞɟÎ ÑɠÃɭ ȏÏ¤ À¤ ßɮ9- 

1 ¾ɟ×ɟxÙ× : ÖßɟȑÑ×ɰŝ¾, ¤¾ĦÛ, yεÕ¾ġÒ  
ÍÎɟ ģ×ɟÒɟØ κÃßÑ, 
¤ɰÈɨÒ ȏßÙ Êɟ¾ÁØ ¾ɭ ÞÖɠÒ, 
¤Þ- ¤Ö- ØɨÊ, ¤ɰÈɨÒ ȏßÙ, ÖȓĞÔ|- 3// /26, ÕɟØÍ, 
ÓɨÑ9  '80( '11( 13012200 
÷ɮĆÞ9 '80( '11( 13012211 
|- ÖɭÙ9 cgpdtm@nic.in  

4 ÒɭÈʃÈ ¾ɟ×ɟxÙ×, ÕɟØÍ ÞØ¾ɟØ  
{ɰÈɭÙɭĆÃȓyÙ ŢɦÒÈɷ Øɟ{ʨÞ ȐÔȒġÊɰÀ, {ɰÊȒĦŘ×Ù {ĦÈɭÈ  
¤Þz|ÊɠÞɠ¨ zØ¤ÖÊɠ ÀɨÊɟ}Ñ ¤ȎØ×ɟ  
¤ÊÅÞɭęÈ Èȓ |ÀÙ ěÙɟĦ¾, Åɠ- ¤Þ- Èɡ- ØɨÊ, Àɟ×ęÊɠ 
ÃɭęÑ| - 600 032.  
ÓɨÑ9 (91)(44) 2250 2081 -84 
÷ɮĆÞ9 (91)(44) 2250 -2066 
|- ÖɭÙ9 chennai -patent@nic.in  
× zęŠ ŢÏɭÜ, ÍɭÙɰÀɟÑɟ+ ¾ÑɟxÈ¾, ¾ɭØÙ, ÍεÖÙÑɟÊȓ 
ÍÎɟ ÒȓÊȓÃɭØɡ Øɟč× àɭŝ ¤Ûɰ ÞɰÁ ÜɟεÞÍ àɭŝ, ÙàÏɡÒ   

2 ÒɭÈʃÈ ¾ɟ×ɟxÙ×, ÕɟØÍ ÞØ¾ɟØ  
ÔɩʬκÐ¾ ÞɰÒÏɟ ÕÛÑ, 
¤ɰÈɨÒ ȏßÙ Êɟ¾ÁØ ¾ɭ ÞÖɠÒ, 
¤Þ- ¤Ö- ØɨÊ, ¤ɰÈɨÒ ȏßÙ, ÖȓĞÔ|- 3// /26, 
ÓɨÑ9  '80( '11( 130266/0 
÷ɮĆÞ9 '80( '11( 1302/276 
|- ÖɭÙ9 Mumbai -patent@nic.in  
× •ÀȓÅØɟÍ, ÖßɟØɟĥŘ, ÖĘ× ŢÏɭÜ, ÀɨÛɟ ÍÎɟ ÄǡɠÞÀï Øɟč× àɭŝ ¤Ûɰ ÞɰÁ ÜɟεÞÍ àɭŝ, 

ÏÖÑ ÍÎɟ ÏɡÛ, ÏɟÏØ ©Ø ÑÀØ ßÛɭÙɡ-  

5 ÒɭÈʃÈ ¾ɟ×ɟxÙ×, ÕɟØÍ ÞØ¾ɟØ  
¾ɨÙ¾ɟÍɟ, (ŢÐɟÑ ¾ɟ×ɟxÙ×( 
ÔɩʬκÐ¾ ÞɰÒÏɟ ÕÛÑ, 
ÞɠÒɠ-2, ÞɭĆÈØ- V, ÞɟġÈ Ùɭ¾ εÞÈɡ,     
¾ɨÙ¾ɟÍɟ-700 091 , ÕɟØÍ-  
ÓɨÑ9  (91)(33) 2367 1943/44/45/46/87  
÷ɮĆÞ9/Fax: (91)(33) 2367 1988       
|- ÖɭÙ9 kolkata -patent@nic.in  
                    

×  ÕɟØÍ ¾ɟ yÛÜɭÝ àɭŝ 

 
3 ÒɭÈʃÈ ¾ɟ×ɟxÙ×, ÕɟØÍ ÞØ¾ɟØ  

ÔɩʬκÐ¾ ÞɰÒÏɟ ÕÛÑ, 
ĚÙɦÈ Þɰ. 32, ÞɭĆÈØ- 14, ʬÛɟØ¾ɟ, Ñ| ȏÏġÙɡ- 110 0 75. 
ÓɨÑ9  (91)(11) 25300200, 28032253  
÷ɮĆÞ9 (91)(11) 28034301, 28034302  
|- ÖɭÙ9 delhi -patent@nic.in  
ßȎØ×ɟÌɟ, ȏßÖɟÃÙ ŢÏɭÜ, ÅĞÖȕ ÍÎɟ ¾ĤÖɠØ, ÒɰÅɟÔ,ØɟÅĦÎɟÑ, }ǡØ 
ŢÏɭÜ, ȏÏġÙɡ ÍÎɟ }ǡØɟɰÃÙ Øɟč× àɭŝʇ, ¤Ûɰ ÞɰÁ ÜɟεÞÍ àɭŝ 
ÃɰÊɠÀï  

ÛɭÔÞɟ{È: http://www.ipindia.nic.in  
        www.patentoffice.nic.in  

ÒɭÈʃÈ yκÐȑÑ×Ö, 086/ ÍÎɟ ÒɭÈʃÈ 'ÞɰÜɨÐÑ( yκÐȑÑ×Ö, 1//4 yÎÛɟ ÒɭÈʃÈ 'ÞɰÜɨÐÑ( ȑÑ×Ö, 1//5 ʬÛɟØɟ ÛɟɰȑÄÍ ÞÕɠ zÛɭÏÑ, 
ÞȕÃÑɟ¤, θÛÛØÌ ×ɟ yę× ÏĦÍɟÛɭé ×ɟ ¾ɨ| Üȓġ¾ ÒɭÈʃÈ ¾ɟ×ɟxÙ× ¾ɭ ¾ɭÛÙ }Ò×ȓĆÍ ¾ɟ×ɟxÙ× Öʃ ĦÛɠ¾ȗÍ ßʇÀɭ]  
Üȓġ¾9 Üȓġ¾ ×ɟ Íɨ ÑÀÏ  ȼÒ Öʃ ×ɟ Controller of Patents  ¾ɭ ÑɟÖ Öʃ Ïɭ× Ôʅ¾ ŚɟěÈ ×ɟ Ãɭ¾ ¾ɭ ʬÛɟØɟ ÕɭÅɠ Åɟ Þ¾Íɠ ßɮ Åɨ }Þɠ ĦÎɟÑ ¾ɭ 
η¾Þɠ yÑȓÞȕκÃÍ Ôʅ¾ Öʃ ŢÏǡ ßɨ Åßɟɯ }Ò×ȓĆÍ ¾ɟ×ɟxÙ× ȒĦÎÍ ßɮ ]   

mailto:chennai-patent@nic.in
mailto:kolkata-patent@nic.in
mailto:delhi-patent@nic.in
http://www.ipindia.nic.in/
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 

 

 

 

 

 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   8 

 

 
/No. :H-45011/1/2004-Admn. Date:22-11-2017 

LIST OF HOLIDAYS FOR THE YEAR - 2018 

The following days have been declared as Holidays to be observed by the Patent Office 

Kolkata during the year 2018.  

SI. 

No. 

1 

Holidays & Connected Festivals 

Basant Panchami/Sri Panchami 

Date 

January, 22 

Days of Week 

Monday 

2 Republic Day January, 26 Friday 

3. Holi March, 02 Friday 

4. Mahavir Jayanti March, 29 Thursday 

5. Good Friday March, 30 Friday 

6. Buddha Purnima April, 30 Monday 

7. Idu'l Fitr June, 16 Saturday 

8. Independence Day August, 15 Wednesday 

9. Id-uz-Zuha (Bakrid) August, 22 Wednesday 

10. Muharram September, 21 Friday 

11. Mahatma Gandhi's Birthday October, 02 Tuesday 

12. Dussehra (Maha Navami) October, 18 Thursday 

13. Dussehra October, 19 Friday 

14. Diwali (Deepavali) November, 07 Wednesday 

15. Id-E-Milad 

(Prophet Mohammad Birthday) 

November, 21 Wednesday 

16. Guru Nanak's Birthday November, 23 Friday 

17. Christmas Day December, 25 Tuesday 

Note:- Central Government Organizations, which include industrial, commercial & training establishments (i.e. other than 

doing work of Secretariat nature) would observe 16 holidays in a year out of which 3 namely Republic Day, 

Independence Day and Mahatma Gandhi's Birthday will be compulsory. The remaining holidays/occasions may be 

determined by such Establishments/Organizations themselves on year to year basis. 

In deciding whether a particular Deptt/Establishment/Organization an industrial commercial or trading organizations 

(i.e. other than those doing work of Secretariat nature) the decision may be taken by the respective Ministry/Ministry of 

Home Affairs, New Delhi.  

The date of Holidays for the Muslim festivals may be changed on sighting of the Moon and decision to be taken by 

the State Govt.  
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ÉÉèÊrùEò ºÉ¨{ÉnùÉ ¦ÉÉ®úiÉ 

BEòº´É/+Ê¦ÉEò±{É/´ªÉÉ{ÉÉ®ú ÊSÉ¼Xé 

¦ÉÉèMÉÉäÊ±ÉEò ºÉÆEäòiÉ/{Éä]åõ]õ ºÉÚSÉxÉÉ {ÉrùÊiÉ 

INTELLECTUAL ROPERTY 

INDIA  

Patents/Designs/Trade Marks 

Geographical Indications/ 

Patent Information System 

         

   ¦ÉÉ®úiÉ ºÉ®úEòÉ®ú 

           GOVERNMENT OF INDIA 

      {Éä]åõ]õ EòÉªÉÉÇ±ÉªÉ 

            THE PATENT OFFICE 

 

ÉÉèÊrùEò ºÉ¨{ÉnùÉ ¦É´ÉxÉ/BOUDDHIK SAMPADA BHAWAN  

ºÉÒ{ÉÒ-2/CP-2, ºÉäC]õ®ú- V/ Sector-V, ºÉÉ±]õ ±ÉäEò/SALT LAKE 

EòÉä±ÉEòÉiÉÉ/KOLKATA - 700 091. 

nÚù®ú¦ÉÉ¹É/Tel     : (91)(33)2367 1943-46   

                    : (91)(33)2367 1987(D),   

 

ºÉÆJªÉÉ/No. : 45011/1/ 2004-ŢÜɟÞÑ                              ÊnùxÉÉÆEò/Date: 22 -10-2017 
 

ᵷᵹ  2018 ᵰ  ᵝᶁ ᵱ  ᵗ  ᵺᶂᵜᶀ  
 

ᵷᵹ  2018 tᶇ ᵨᶌᵲᵾᵪ ᵬᶇᵡ ᵡ ᵗᵾᵱᵾ ᵴᵱ, ᵗᶋᵴᵗᵾᵦᵾ ᵗᶇ ᵿᵴᵑ ᵿᵪ  χᵿᵴᵿᵘᵦ ᵨᵪ  ᵗ  ᵝᶁ ᶀ ᵚᶋᵿᵹᵦ ᵗᵱᵾ ᵙᵱᵾ ᵻᶈᶟ 

 

.ᵺᵅ. ᵝᶁ ᵱᵾᵄ ᵦᵧᵾ ᵺᵅᵮᵅᵿᵩᵦ  ᵱᶌᵻᵾᵲ  ᵨᵪᵾᵅᵗ  ᵺ  β ᵾᵻ tᶇ ᵨᵪ 

1. ᵮᵺᵅᵦ ᵬᵅᵜᵰᶀ/ ᶀ ᵬᵅᵜᵰᶀ  ᵞᵪᵷᵲᶀ, 22  ᵺᶋᵰᵷᵾᵲ  

2. ᵙᵥᵦᵅ  ᵨᵷᵺ ᵞᵪᵷᵲᶀ, 26 ᵸᶁ ᵷᵾᵲ 

3. ᵻᶋᵴᶀ  ᵰᵾᵜ, 02  ᵸᶁ ᵷᵾᵲ 

4. ᵰᵻᵾᵷᶀᵲ ᵞᵱᵅᵦᶀ  ᵰᵾᵜ, 29 ᵙᶁ ᵷᵾᵲ 

5. ᵙᶁᵣ ᵾᵉᵣᶇ  ᵰᵾᵜ, 30 ᵸᶁ ᵷᵾᵲ  

6. ᵮᶁ  ᵬᶁ ᵥᵰᵾ  ᵇ ᶈᵴ,30 ᵺᶋᵰᵷᵾᵲ 

7. ᵊ -ρᵋᵴ- ᵭᵦᵲ ᵞᶂᵪ,16  ᵸᵿᵪᵷᵾᵲ 

8.  ᵷβɑ ᵦᵾ ᵨᵷᵺ  ᵇᵙ  β,15  ᵮᶁᵩᵷᵾᵲ 

9. ᵊ -ρᵋᵴ-ᵞᶁᵻᵾ (ᵮᵗᵲᶀᵨ) ᵇᵙ  β, 22 ᵮᶁᵩᵷᵾᵲ 

10. ᵰᶁᵻᵲ ᵰ ᵿᵺᵦ  ᵮᵲ,21  ᵸᶁ ᵷᵾᵲ 

11. ᵰᵻᵾ  ᵰᵾ ᵙᵾᵄᵩᶀ ᵞᵱᵅᵦᶀ ᵇ  β ᶁᵮᵲ,02 ᵰᵅᵙᵴᵷᵾᵲ  

12. ᵨᵸᵻᵲᵾ ᵗᶇ ᵿᵴᵑ ᵇᵿᵦ ᵲ  β ᵨᵪ (ᵰᵻᵾ ᵪᵷᵰᶀ) ᵇ  β ᶁᵮᵲ,18 ᵙᶁ ᵷᵾᵲ 

13. ᵨᵸᵻᵲᵾ  ᵇ  β ᶁᵮᵲ,19 ᵸᶁᵷᵾᵲ 

14. ᵨᵷᵾᵴᶀ ( ᵨᵬᵾᵷᵴᶀ) ᵪᵷ  ᵮᵲ,07 ᵮᶁᵩᵷᵾᵲ 

15. ᵿᵰᵴᵾᵨ-ᵋ -χᵪᵷᶀ ᵱᵾ ᵊᵨ- -ŋᵿᵰᵴᵾᵨ ( ᶋᵭᶇᵡ ᵰᶋᵻ  ᵰᵨ ᵞ  ᵰᵨᵷᵺ) ᵪᵷ  ᵮᵲ,21 ᵮᶁᵩᵷᵾᵲ 

16. ᵙᶁ ᵪᵾᵪᵗ ᵞᵱᵅᵦᶀ ᵪᵷ  ᵮᵲ,23 ᵸᶁ ᵷᵾᵲ 

17. ᵺᵰᵺ ᵣᶇ ᵨᵺ  ᵮᵲ,25  ᵰᵅᵙᵴᵷᵾᵲ 

 

ᵡ  ᵬᵥᶀ: ᵗᶇ   ᵺᵲᵗᵾᵲ ᵗᶇ ᵺᵅ  γ ᵾᵪ  ᵰ, ᵿᵞᵪᵰ  ᵖᶋᵿᵙᵗ, ᵷᵾᵿᵥᵿ ᵱᵗ ᵦᵧᵾ ᵿᵸ ᵥ ᵿᵦ  i ᵾᵪ (ᵱᵧᵾ ᵺᵿᵜᵷᵾᵴᵱᶀ ᵷᶃᵿ  ᵺᶇ ᵬᶃᵧᵗ ᵗᵾᵱ  ᵗᵲᵾᵪᶇ 

ᵷᵾᵴᶇ) ᵸᵾᵿᵰᵴ ᵻ, ᵉᵺ ᵷᵹ  16 ᵇᵷᵗᵾᵸ ᵻ ᵙᶇ ᵿᵞᵪᵰ  ᵺᶇ 3 (ᵦᶀᵪ) ᵱᵧᵾ ᵙᵥᵦᵅ  ᵨᵷᵺ,  ᵷβɑ ᵦᵾ ᵨᵷᵺ ᵦᵧᵾ ᵰᵻᵾ  ᵰᵾ ᵙᵾᵄᵩᶀ ᵞᵱᵅᵦᶀ ᵇᵿᵪᵷᵾᵱ  

ᵻ ᵙᶇᶟ ᵸᶇᵹ ᵇᵷᵗᵾᵸ/ᵇᵷᵺᵲ ᵋᵪ ᵿᵦ  i ᵾᵪ /ᵺᵅ γ ᵾᵪ  ᵾᵲᵾ  ᵱᶇᵗ ᵷᵹ   ᵷᵱᵅ ᵿᵪᵩᵾ ᵲᵦ ᵗᵑ ᵞᵾᵱ ᵙᶇᶟ  

ᵗᶋᵊ ᵿᵷᵸᶇᵹ/ ᵿᵦ  i ᵾᵪ/ᵺᵅᵙᵢᵪ ᵖ ᶋᵿᵙᵗ, ᵷᵾᵿᵥᵿ ᵱᵗ ᵑᵷᵅ  ᵱᵾᵬᵾ ᵲᵗ ᵿᵦ  i ᵾᵪ (ᵇᵧᵾ ᵦᶍ ᵺᵿᵜᵷᵾᵴᶀᵱᵪ ᵷᶃᵿ  ᵗᶇ ᵗᵾᵱ  ᵗᵲᵪᶇ ᵷᵾᵴᶇ ᵿᵦ  i ᵾᵪ  

ᵗᶇ ᵇᵿᵦ ᵲ  β) ᵻᶈ ᵗ ᵪᵻ  ᵉᵺᵗᵾ ᵿᵪᵩᵾ ᵲᵥ ᵺᵅᵮᵅᵿᵩᵦ ᵰᵅ ᵾᵴᵱ/ᵙᶃᵻ ᵰᵅ ᵾᵴᵱ, ᵪᵊ ᵨ  ᵴᶀ ᵾᵲᵾ ᵗᵱᵾ ᵞᵾᵑᵙᵾᶟ  

ᵰᶁᵿ ᵴᵰ  ᵱᶌᵻᵾᵲ  ᵗ  ᵝᶁ ᶀ ᵗᶇ ᵨᵪ ᵜᵾᵄᵨ ᵗᶇ ᵨᵘᵪᶇ ᵦᵧᵾ ᵲᵾ  ᵱ ᵺᵲᵗᵾᵲ ᵾᵲᵾ ᵿᵴᵑ ᵙᵑ ᵿᵪᵥ ᵱ ᵗᶇ ᵈᵩᵾᵲ ᵬᵲ ᵮᵨᵴᶇ ᵞᵾ ᵺᵗᵦᶇ ᵻ ᶟ  
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201714046075 A 

(19) INDIA  

(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DISPLAY MODULE AND ELECTRONIC DEVICE•  
 

  

(51) International classification  :F21V8/00  

(31) Priority Document No  :201710057464.X  

(32) Priority Date  :26/01/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18, Haibin Road, Wusha, Chang'an, 

Dongguan, Guangdong 523860, China China 

(72)Name of Inventor : 

   1)BAO, XIAOMING  
 

(57) Abstract : 

The present invention relates to the development of matrix type transdermal patch of diltiazem hydrochloride using solid lipid 

nanoparticles to reduce dose size, side effects, adverse effects and toxicity in conventional therapy of arrhythmia. Diltiazem 

hydrochloride is a BCS class III drug (high solubility and low permeability) with hydrophilic nature having poor bioavailability and 

undergoes first pass metabolism. The problem of low permeability can be solve by preparing solid lipid nanoparticles and used as a 

carrier in development of transdermal patch with an objective to improve permeation via skin which in turn will improve patient 

compliance. 

No. of Pages : 29 No. of Claims : 15 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   11 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201714046088 A 

(19) INDIA  

(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DISPLAY ASSEMBLY, ELECTRONIC DEVICE AND METHOD FOR ASSEMBLING THE SAME•  
 

  

(51) International classification  :F21V8/00  

(31) Priority Document No  :201710013761.4  

(32) Priority Date  :09/01/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD  
      Address of Applicant :No.18, Haibin Road, Wusha, Chang'an, 

Dongguan, Guangdong 523860, China China 

(72)Name of Inventor : 

   1)LIN, YUGUI  
 

(57) Abstract : 

A display assembly is provided. The display panel may include a bottom frame, a display panel, a cover plate, a side frame and a 

connecting member. A bottom surface of the display panel is disposed on one surface of a bottom plate of the bottom frame. A rear 

surface of the cover plate is attached to a top surface of the display panel. An inner surface of the side frame is disposed opposite to 

the side surface of the display panel and secured to a side wall of the bottom frame. The connecting member includes an embedded 

portion and an extension portion. The extension portion extends from the embedded portion and protrudes from the inner surface of 

the side frame, and disposed between the cover plate and the display panel. An electronic device and a method for assembling the 

same are also provided. 

No. of Pages : 29 No. of Claims : 15 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714046120 A 

(19) INDIA  

(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DISPLAY ASSEMBLY, ELECTRONIC DEVICE AND METHOD FOR ASSEMBLING THE SAME 
 

  

(51) International classification  :F21V8/00  

(31) Priority Document No  :201710013762.9  

(32) Priority Date  :09/01/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18, Haibin Road, Wusha, Chang'an, 

Dongguan, Guangdong 523860, China China 

(72)Name of Inventor : 

   1)CHENG, JIAO  
 

(57) Abstract : 

A display assembly is provided. The display panel may include a frame, a display panel, a cover plate, and an adhesive. The frame 

includes a bottom plate and a side wall. The display panel includes a top surface and a bottom surface, and the bottom surface of the 

display panel is attached on one surface of the bottom plate. The rear surface of the cover plate is attached to the top surface of the 

display panel. The side wall of the frame and the side surface of the cover plate may cooperatively define a gap. The adhesive is filled 

in the gap to bond the side surface of the cover plate to the side wall. An electronic device and a method for assembling the display 

assembly are also provided. 

No. of Pages : 35 No. of Claims : 15 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714046859 A 

(19) INDIA  

(22) Date of filing of Application :27/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DISPLAY SCREEN ASSEMBLY, ELECTRONIC DEVICE AND IMAGE ACQUISITION METHOD 
 

  

(51) International classification  :H04M1/02  

(31) Priority Document No  :201710057604.3  

(32) Priority Date  :26/01/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18, Haibin Road, Wusha, Chang'an, 

Dongguan, Guangdong 523860, China. China 

(72)Name of Inventor : 

   1)XIAOMING BAO  
 

(57) Abstract : 

A display screen assembly, an electronic device and an image acquisition method are provided. The electronic device includes a 

housing, a display screen assembly, a camera and a processor. The display screen assembly is arranged on the housing. The display 

screen assembly and the housing cooperatively form a receiving chamber. The display screen assembly includes a transparent entity 

area. The transparent entity area includes a plurality of image pixels configured to display information. The camera is arranged in the 

receiving chamber. The camera corresponds to the transparent entity area and is configured to receive light passing through the 

transparent entity area to acquire an initial image including a first scene outside the electronic device and a second scene inside the 

electronic device. The processor is configured to process the initial image to obtain a target image that includes the first scene and is 

without the second scene. 

No. of Pages : 32 No. of Claims : 15 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032878 A 

(19) INDIA  

(22) Date of filing of Application :16/09/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : CROSSBOW 
 

  

(51) International classification  :F41B5/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT KWATRA  
      Address of Applicant :762, Rishi Nagar, RaniBagh, New 

Delhi- 110034 INDIA Delhi India 

(72)Name of Inventor : 

   1)BHARAT KWA TRA  
 

(57) Abstract : 

A voice operated crossbow launching burning arrow is disclosed which can be used in battle field, hunting etc. The crossbow can 

work independently and/or in conjunction with any smart protective shield worn by any user with the help of voice input of the user. 

The crossbow consists of a processor, a voice recognition device, an energy storing device and a power source. The working of the 

crossbow initiates by the voice signal generated by the user and is further being processed by the processor to launch an arrow. 

No. of Pages : 12 No. of Claims : 6 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032879 A 

(19) INDIA  

(22) Date of filing of Application :16/09/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : LASER PLASMA SHOOTING DEVICE 
 

  

(51) International classification  :G03B39/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT KWATRA  
      Address of Applicant :762, Rishi Nagar, RaniBagh, New 

Delhi- 110034 INDIA Delhi India 

(72)Name of Inventor : 

   1)BHARAT KWATRA  
 

(57) Abstract : 

A laser plasma shooting device is disclosed. The laser plasma shooting device is a flex sensor controlled device. The device includes a 

processor, at least a flex sensor which is activated by sensing bending angle of the wrist. The device further includes a voice 

recognition device which is operatively coupled to the processor and circuit assembly which is operatively coupled to the flex sensor 

and the processor. The device activates by voice input which is processed by the processor. 

No. of Pages : 11 No. of Claims : 4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032880 A 

(19) INDIA  

(22) Date of filing of Application :16/09/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : POWER GENERATOR 
 

  

(51) International classification  :F03D9/25  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT KWATRA  
      Address of Applicant :762, Rishi Nagar, RaniBagh, New 

Delhi- 110034 INDIA Delhi India 

(72)Name of Inventor : 

   1)BHARAT KWATRA  
 

(57) Abstract : 

A power generator is disclosed. The power generator receives low power input and delivers high power output. The power generator 

can deliver a power output of 70-72 V from an input of 5-12 V. The power generator includes a circuit assembly, a cavity with a 

periphery, a copper wire having two ends, surrounding the periphery of the cavity. The circuit assembly receives inputs from ends of 

the copper wire and produces an output greater than the input. 

No. of Pages : 13 No. of Claims : 6 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714042720 A 

(19) INDIA  

(22) Date of filing of Application :28/11/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : IMAGE PROCESSING METHOD AND IMAGING APPARATUS 
 

  

(51) International classification  :G03B13/00  

(31) Priority Document No  :201611079031.6  

(32) Priority Date  :29/11/2016 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18, Haibin Road, Wusha, Chang'an, 

Dongguan City, Guangdong 523860, China China 

(72)Name of Inventor : 

   1)WEI, Yi  
 

(57) Abstract : 

An image processing method includes determining whether a color of a current pixel of a first imitating image is same as a color of a 

related pixel of a color block image; when the same, using a pixel value of the related pixel as a pixel value of the current pixel; and 

when not the same, using pixel values of a related pixel unit to calculate the pixel value of the current pixel through interpolation. A 

color of the related pixel unit is same as the current pixel. A plurality of pixels of the related pixel unit are located in a first set of 

image pixel units of the color block image, wherein the first set of image pixel units neighbor a first image pixel unit that the related 

pixel belongs to. An imaging apparatus and a method performed by the imaging apparatus are also provided. 

No. of Pages : 43 No. of Claims : 15 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714043725 A 

(19) INDIA  

(22) Date of filing of Application :06/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : AN INTEGRATED SMART ELECTRONICS REGISTRATION PLATE SYSTEM FOR MOTOR 

VEHICLES 
 

  

(51) International classification  :B60R13/10  

(31) Priority Document No  :US62/433252  

(32) Priority Date  :13/12/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Chandra Shekhar Khare 
      Address of Applicant :R V 55 Indus Garden, E8 Extention, 

Rohit Nagar, Trilanga Bawadia Kalan, Arera Colony, Bhopal, MP, 

462039 Madhya Pradesh India 

   2)Shiv Verma 
(72)Name of Inventor : 

   1)Shiv Verma 

   2)Chandra Shekhar Khare 
 

(57) Abstract : 

An integrated Web Server based vehicle management system, with Smart Electronics Registration Plate or a Smart Electronics 

License Plate for e-governance in Department of Motor Vehicles, law enforcement, emergency medical care, toll collection, vehicle 

theft detection, vehicle accident monitoring, vehicle plate and power tampering, and vehicle hijacking prevention, and ĕAmberÊ alets 

assistance. The Smart Electronics Registration plate uses Electrophoretic reflective display known as Electronic Ink, E-Ink, e-paper, 

CLEARink, requiring no power to maintain display, and conforms to present day Registration Plate or License Plate form and size 

with added features. System supports a smartphone based App with map to enable all the above functions to assist drivers, DMV, 

Police, and ER personnel. The Smart Electronics Registration Plates communicates with Web Server using personal Hotspot feature of 

a smartphone over Bluetooth or Wi-fi and has built in smarts for accident detection, vehicle motion detection, GPS, and plate tamper. 

Registration Plate uses a built in cellular modem for communication in case of no personal Hotspot in the vehicle or in crowd running 

system App. All the communications are secure and interaction with Web Server uses at least triple authentication. 

No. of Pages : 32 No. of Claims : 20 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711045802 A 

(19) INDIA  

(22) Date of filing of Application :20/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : TUMOR COLLECTION CHAMBER FOR SPACE OCCUPYING LESIONS IN NEUROSURGERY 
 

  

(51) International classification  :A61K38/09  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DEEPAK KUMAR JHA  
      Address of Applicant :DEPARTMENT OF 

NEUROSURGERY, AIIMS, JODHPUR, RAJASTHAN, PIN-

342005, INDIA Rajasthan India 

(72)Name of Inventor :  

   1)DEEPAK KUMAR JHA  
 

(57) Abstract : 

Collection of tissue sample is one of the most important step in neurosurgery while removing intracranial or intraspinal space 

occupying lesions. It is required for tissue diagnosis, further treatment planning and prognostication. There is no mention of any tool 

except taking pieces using various biopsy/holding forceps or curettes. Author has designed a prototype of a tumor collection chamber 

(TCC), which is connected to the suction tubing for collection of solid tumors during surgical removal by suction by selectively 

allowing the suction flow through the TCC. It is easy to use as and when the tumor is being removed and suction flow can be bypassed 

by the surgeon or the assistant once tumor removal is done or otherwise. It also helps in gross visual and volumetric assessment of 

extent of resection of the lesion. 

No. of Pages : 12 No. of Claims : 7 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711046022 A 

(19) INDIA  

(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DEVELOPMENT OF TRANSDERMAL MATRIX TYPE PATCH OF DILTIAZEM 

HYDROCHLORIDE USING SOLID LIPID NANOPARTICLES FOR ARRHYTHMIA 
 

  

(51) International classification  :A61N1/05  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SANDHYA JAISWAL  
      Address of Applicant :#2061/3, SECTOR 45-C, 

CHANDIGARH-160047, INDIA Chandigarh India 

(72)Name of Inventor :  

   1)GHANSHYAM DAS GUPTA  
 

(57) Abstract : 

The present invention relates to the development of matrix type transdermal patch of diltiazem hydrochloride using solid lipid 

nanoparticles to reduce dose size, side effects, adverse effects and toxicity in conventional therapy of arrhythmia. Diltiazem 

hydrochloride is a BCS class III drug (high solubility and low permeability) with hydrophilic nature having poor bioavailability and 

undergoes first pass metabolism. The problem of low permeability can be solve by preparing solid lipid nanoparticles and used as a 

carrier in development of transdermal patch with an objective to improve permeation via skin which in turn will improve patient 

compliance. 

No. of Pages : 68 No. of Claims : 11 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711046475 A 

(19) INDIA  

(22) Date of filing of Application :23/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : A Brick making Machine and Method to use thereof•  
 

  

(51) International classification  :B28B1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHUBHAM PANWAR  
      Address of Applicant :H. No. 182, Laxmanpur, Vikas Nagar, 

Dehradun-248198, India Uttarakhand India 

(72)Name of Inventor : 

   1)SHUBHAM PANWAR  

   2)SURENDRA PAL PANWAR 
 

(57) Abstract : 

A brick making machine (64) according to the present invention comprises of a main motor (58) which provides the motion to a gear 

train (57), comprising of several gears in series (57.1, 57.2, 57.3, 57.4, 57.5 and 57.6), and in turn runs a crank gear (7) at the output 

end. Said crank gear (7) is used to rotate a crank (3). Said crank gear (7) is further connected to transmit gear1 (9) which in turn is 

connected to a transmit gear2 (10). Said transmit gears (9 and 10) are further connected to gear3 (12) which is rotated by said crank 

(3) through said transmit gears (9 & 10) and further rotates a cam shaft (17) of said locking system. Further, said gear3 (12) is 

connected to a free gear (61) which connects said gear3 (12) with a drum gear (63) which is connected to a drum assembly (48) and 

moves the drum according to the rotation of said crank (3). Said drum gear (63) is connected to a gear chain assembly (62) which 

connects a main augur (46) and a secondary augur (47). A piston (1) which is connected to said crank (3) with the help of a connecting 

rod (2). A pusher (33) is used to push out the new formed brick from the machine and moves with the help of a cam (4) which is 

connected in between said crank (3). 

No. of Pages : 26 No. of Claims : 10 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038081 A 

(19) INDIA  

(22) Date of filing of Application :27/10/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : METHOD OF CONTROLLING WIRELESS BATTERY CHARGING APPARATUS USING AN 

ULTRASONIC WAVE AND WIRELESS BATTERY CHARGING APPARATUS 
 

  

(51) International classification  :G01S3/80  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GARG, Vasu 
      Address of Applicant :D2/315, Vinay Marg, Chanakyapuri , 
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(57) Abstract : 

The invention is provides a method of controlling a wireless battery charging apparatus using an ultrasonic wave comprising 

determining a direction in which an ultrasonic receiver is positioned; transmitting ultrasonic beam having a first beam pattern 

characteristics in the direction of the ultrasonic receiver; and transmitting ultrasonic beam having a second beam pattern 

characteristics in the direction of the ultrasonic receiver, if a first set of condition pertaining to receipt of the ultrasonic beam having 

the first beam pattern characteristics is satisfied; the second beam pattern characteristics being different from the first beam pattern 

characteristics. The invention furthermore provides a wireless battery charging apparatus comprising an ultrasonic signal generator 

configured to generate an ultrasonic signal; and a controller configured to implement the aforesaid method. FIGURE 
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(57) Abstract : 

Through the ages, anatomy evolved as a foundation of medical education. Osteology or study of bones are very essential and integral 

part of anatomy teaching curriculum. Human bones are unsurpassed in the ability to provide three-dimensional instruction in 

osteology. The important aspect of bone anatomy can be learned most efficiently by utilizing bones to understand the sites of soft 

tissue insertion and the course of neurovascular bundles in the region.Maceration is time consuming and elicits strong odours. Insects 

are useful as a technique to clean bones but several thousand are required to produce rapid cleaning and if left with bones for a long 

period of time can eat and destroy them. Using solutions of organic and inorganic chemicals to remove soft tissue was found to be the 

most effective since it macerates bone in a fast and odourless way. It also has a less degradative effect on bone DNA than the other 

cleaning processes. However, prompt attention should be given to the preparation when using the chemical method so that the 

concentration used is not high in order to avoid dissolving and cracking the bones. The authors, having tried different methods, have 

been able to standardize their own method and presents the method of retrieving bones from cadavers (or animals) using a 

combination of various bone cleaning techniques for anatomical studies. The yield of the bones thus retrieved by this method is of 

very superior quality in terms of morphological details and can be used for anthropological and morphometric studies. 
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(57) Abstract : 

Cookie dough in a dough hopper is extruded through a die plate by means of a pair of contra rotating feed-rolls, and the extruded 

dough is separated into a plurality of cookie-shaped deposits employing a cut-off wire reciprocated beneath the die plate. With each 

movement of the cut-off wire, a conveyor carrying a tray moves a short distance for spacing the dough deposits on the tray. The feed-

rolls are operated independently from the cut-off wire and conveyor so that a variable quantity of dough can be extruded for each 

deposit, and a time period is fixed for operation of the cut-off wire such that a sufficient quantity of dough is extruded before initial 

severing of the dough. 
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(57) Abstract : 

A system for optimizing impact resources is disclosed. The system includes a receiving unit to receive requests from one or more 

entities for resources available to offer. The system further includes a unitization engine configured to unitize the received resources to 

offer by classifying the received resources into one or more sub-resource units offered by the one or more entities. Further, the system 

includes a display unit for displaying the one or more sub-resource units. Ref: FIG. 2 
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(57) Abstract : 

The present invention is related to a flexible multilayer packaging film with high gas barrier properties comprising: one or more 

support layer(s)(1 10); one or more barrier layer(s)(6 60) each of the one or more barrier layer(s)(6 60) comprising an organic layer (2 

20) and an inorganic layer(3 30); wherein said multilayer film has an oxygen transmission rate of less than 0.1 

cm/m/24h/atm preferably less than 0.05 cm/m/24 h/atm most preferably less than 0.03 cm/m/24h/atm measured at 23 C and 50 % 

relative humidity. 
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(57) Abstract : 

The present invention relates to a system of combined furniture of desk and bed that is easily convertible from desk to bed and vice 

versa. The present invention includes a frame, a bed, a desk, a first desk support plate, a second desk support plate, a first pneumatic 

piston, a second pneumatic piston, a first spring and a second spring. The desk is coupled to the bed and bed is further coupled to the 

frame. The desk is also being coupled to the frame through the first desk support plate and the second desk support plate. The first 

pneumatic piston and the second pneumatic piston support the first desk support plate and the second desk support plate, respectively. 

The first spring and the second spring exert extra force needed during conversion of furniture. The present invention efficiently 

utilizes lateral as well as vertical space of the room. 
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(57) Abstract : 

A display panel assembly includes a support, a display panel, a cover plate, and a decorative ring. The support includes a first support 

component and a second support component. The second support component includes a bottom wall and a side wall bent from the 

bottom wall. A bottom surface of the first support component is fixed to the bottom wall. A side surface of the first support component 

faces the side wall. The display panel is fixed to a top surface of the first support component. The cover plate is disposed on the 

display panel. The decorative ring is disposed on a top end of the side wall away from the bottom wall and joined to a side of the cover 

plate. 
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(57) Abstract : 

An embodiment provides a Wireless Fidelity (Wi-Fi) connection method and a mobile terminal. The method includes: Wi-Fi scanning 

is performed to obtain Access Point (AP) information of M APs; the AP information of N APs, of which signal strengths are higher 

than a first preset threshold value are selected from the AP information of the M APs, to generate a target Wi-Fi list; X Wi-Fi lists are 

determined from historical Wi-Fi connection data according to the target Wi-Fi list, each Wi-Fi list of the X Wi-Fi lists being a Wi-Fi 

list of APs which have never been successfully accessed, the historical Wi-Fi connection data comprising Y Wi- Fi lists; and at least 

one Service Set Identifier (SSID) or Basic Service Set Identifier (BSSID) is selected in the X Wi-Fi lists to perform Wi-Fi scanning. 
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(57) Abstract : 

An electronic module (20) is provided. The electronic module (20) includes a bracket (22), a first electronic component and a second 

electronic component. The bracket (22) includes a housing and a barrier rib (222), and a conductive paste (221) is coated on the barrier 

rib (222). The first electronic component and a second electronic component, are accommodated in the bracket (22) and spaced from 

each other by the barrier rib (222), and electrically connected to each other through the conductive paste (221). A terminal device 

(1000) and a bracket (22) are also provided. 
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(57) Abstract : 

The present disclosure relates to a bracket assembly (1000) is provided. The bracket assembly (1000) includes a metal bracket (10) 

and a spring module (20). The metal bracket (10) is configured to support an electronic component in a mobile terminal (2000). The 

spring module (20) includes a fixing portion (204), a pressing portion (201), and a elastic portion (202); the fixing portion (204) is 

fixed in the mobile terminal (2000) and grounded, and the elastic portion (202) connects the pressing portion (201) and the fixing 

portion (204); the elastic portion (202) is configured to provide a restoring force to the pressing portion (201), and press the pressing 

portion (201) to be in contact with the metal bracket (10). A camera module (100) and a mobile terminal (2000) are also provided. 
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(57) Abstract : 

A Duel printing system is a mechanism used in normal printer to reutilize not only print medium but also print media too. This 

mechanism involves three procedures which works according to sensors used in it. A waste paper sheet full of texts or images done by 

pen, pencil and some printer text, is given as input to the printer to erase all the rough text and reutilize the waste page. Also we can 

abstract and reuse printed text ink during the Heating procedure. In this whole system three procedures are involved as per direction of 

sensor and scanner. Pencil made rough work on the paper/waste paper erased by using erasable toner. Normal printer ink made or ball 

pen made texts and images erased using heating mechanism. Printed text ink melted during heating procedure is fused by applying 

cold air through head2. After that fused ink particles are abstracted and collected in the black ink container. Even if texts or images are 

not erased during erasable toner and heating process then third technique (white ink spreading) is applied over the pixels of the 

character or pattern. By applying all above techniques printing medium and print media are reutilized without affecting paper quality 

to save paper cost, printer ink, carbon emission and environment. 
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(57) Abstract : 

This is a new research of processing ail agricultural produce useless waste viz. grass, tree leaves, cotton plants, sugarcane, chaff of 

groundnut etc. and grass or waste, which are burnt and making the best food for cattle out of it. The agricultural produce waste to be 

used for good purpose is burnt or thrown away anywhere, but if the same is converted into good Cattle Food, good food for cattle can 

be made. The cattle or animals are used for agriculture or breeding. The deficiency of calcium, protein and other nutritious substances 

in cattle, such nutritive substances will be provided with the help of this good Cattle Food. Any chemicals are not used in this good 

Cattle Food. Only and only the use of natural or goods produced therefrom are used. Any harmful goods for cattle are not used in this 

new research. 
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(57) Abstract : 

GP Herbacare is a device intended for rapid chairside disinfection of guttapercha points within 1 min and storing them in sterile form 

throughout the obturation procedure during root canal treatment. It makes GP points medicated and measures the length of master 

apical gutta perch point. This device is simple and can help patients in reducing the cost and time of endodontic treatment that may 

cause endodontic failure. It may prove to be a boon to dentist too in terms of portability, cost effectiveness and low maintenance. 
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(57) Abstract : 

Recent years have seen the extensive use of mathematical tool of fractional calculus for modelling of a plethora of real-world and 

man-made systems. This is because almost all physical systems have fractional dynamics. Especially, the systems with memory and 

with distributed parameter dynamics have dominant fractionality. As a consequence, the field of fractional-order modelling and 

control has attracted the attention of diverse research communities. The literature is abundant with many results on this topic, albeit 

the majority of these are theoretical or simulation exercise. There are very few results on the practical implementation of fractional-

order systems. The main reason for this is the unavailability of a dedicated easy-to-use experimental/laboratory setup which can model 

a fractional-order system. As opposed to the setups for conventional integer-order systems, there is no setup available for fractional-

order systems. Such a setup would greatly facilitate the students and researchers interested in pursuing research in the area of 

fractional-order modelling and control. The setup developed in this invention, the first of its kind, provides an easy-to-use 

experimentation facility for fractional-order systems. The setup is developed using a dedicated embedded processor. It has the unique 

feature of reconfigurability of the non-integer order of the system thereby achieving the change in dynamics of the system under 

study. The setup has a dedicated coprocessor checker to evaluate the correctness of the output of fractional-order system. This training 

setup, in addition to the conventional deterministic approach, also has the provision to emulate the fractional-order control with 

stochastic dynamics with the help of wireless system. The table-top and compact structure of the setup allows the user to carry out all 

types of experimentation, viz., modelling, time and frequency response analysis, system identification and control for a fractional-

order system. It will be also useful to control engineers to test their control strategies on fractional-order system. Overall, the designed 

setup is a novel training instrument that emulates a fractional-order system and control with a variety of features. 
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(54) Title of the invention : COMPOSITION OF BACTERIAL SOLUTION FOR BIOCEMENTATION TO IMPROVE 

MECHANICAL PROPERTIES OF CEMENTITIOUS MATERIALS. 
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(57) Abstract : 

Following invention provides Composition of Bacterial Solution for Biocementation to Improve Mechanical Properties of 

Cementitious Materials. Microbially Induced calcium carbonate precipitation (MICCP) or biocementation is a widely explored and 

promising technology used in various engineering applications. The present invention relates to a novel application of microbial 

mineral precipitation resulting from metabolic activities of some specific microorganisms. Attempt has been made to improve the 

mechanical properties of mortar using bacterial solution containing ureolytic bacteria isolated from soil with lentil seed powder as 

protein source. Various durability tests like chloride test, sulphate test, carbonation test and RCPT are performed on the experimental 

specimens and the results are as per the standards. 
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(57) Abstract : 

Present invention provides specially design and development of techniques for Thyroid Disorders/Diseases (Decision Support Systems 

[DSS] for malignancy detection of thyroid nodule using Ultrasonography image and thyroid function test•. DSS for Thyroid Disorder 

is an attempt to introduce a new methodology for thyroid disorder decision making task. The system must therefore incorporate the 

intelligence to design an optimum intelligent clinical DSS for thyroid disorders using ultrasonography images as well as using Thyroid 

Function Test [TFT]. This makes the development of an intelligent DSS difficult and challenging. Following invention is described in 

detail with the help of Figure 1 of sheet 1 showing concept of DSS for Diagnosis of Thyroid Disorder: (a) Through TFT, Phase-I (b) 

Through USG image, Phase-II and Figure 2 of sheet 2 showing the flow diagram. 
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(57) Abstract : 

Present invention provides specially design and development of an IoT Based System for Computing Human Density for Critical 

Situation Recognition and Precaution for Avoiding Accident. The main aim is to deal with more crowded area, and to avoid accidents 

due to increase in human density by drawing graphs based on human skeleton is more useful. The proposed system provides an 

efficient IoT based system for computing human density and to buzz a buzzer if human density increases beyond certain limit. This 

invention is described in detail with the help of Figure 1 of sheet 1 showing the general framework for IoT based system. 
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(57) Abstract : 

The Raspberry Pi 3 is the third generation Raspberry Pi. It replaced the Raspberry Pi 2 Model B in February 2016.This module 

contains a pi3 a 3.5 inch screen with restive touch panel and a 1600mah Li-ion battery which is being charge by three sources .One 

source is from mini USB jack,it requires 5v of supply to charge the battery.For charging the battery of 3.7volts a buck converter is 

used and for further boost voltage requirement boost converter is used.Here in the back side of module a pair of solar panel is attached 

to utilize the solar energy to charge the Li-ion battery slowly with low current.Solar panel is used to continuously charge the battery 

slowly but it does increase battery charge when device is inactive. A peltier module is used in the board to utilize the heat loss in the 

form of charge.The charge generated by the peltier module due to difference in temperature is comparatively low but it extends the 

backup up to a certain amount . 
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(57) Abstract : 

This invention is concerned with development of low cost, portable clay processing machine suitable for home scale pottery industry 

(Fig-1, 2 & 3) which is operated by domestic power supply and solar power(Fig-4), to reduce the human drudgery of pottery artisans 

and enhance the quality of pottery products, machine is portable in size and even an artisan of home scale pottery production unit can 

afford to purchase,all segments of artisans of home scale pottery are covered with this invention,also as per the size of production unit 

and availability of local raw materials, they can select the shape, size and material of tank (Fig-5), all ranges of machines smallest to 

optimum beigest size which is suitable for all segments of home scale pottery industry are designed which are operated by solar power 

to one horse power operated domestic power supply system (Fig-6) with appropriate shape and size of shaft,the compact, easy to 

operate, outlet system makes machine hassle-free, handy and portable (Fig-1.10, 1.11) wherein within 30 minutes of operation an 

artisan can process 35-100 kg of dry pottery clay and within eight hours he can process around 300 to 900 kg of dry pottery clay,the 

major portion of the material used in the machine is iron, which is easily available in sub-urban areas,the machine being very 

systematically designed, requires low maintenance, portable, operated by domestic electric connection. 
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(57) Abstract : 

The present invention relates to a robotic structure. In particular, the present invention relates to a robotic structure that is capable of 

floating on water bodies such as sea or lake and is adapted for recovering/reclaiming oil spilled thereon. The robotic structure 

comprises a first portion and optionally a second portion, wherein the first portion and the second portion are connected by a narrow 

portion, wherein the first portion, optionally the second portion and the narrow portion, define a hollow body therein. The robotic is 

economic and easy to make and maintain. 
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(57) Abstract : 

Present invention provides Method For Synthesizing Tungsten Trioxide Nanorods by a facile, cost effective method. The Tungsten 

Trioxide nanorods produced by this method may be used as electrode materials for electrochromic devices, as interconnect in nano 

devices and in other 5 applications such as solar cells, fuel cells, electrochemical cells, electrochromic-glass industries and in alternate 

energy technologies such as hydrogen generation or storage, as support materials in catalytic converters for NOx reduction, CO and 

hydrocarbon oxidation etc. 
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(57) Abstract : 

The present invention relates to a simple heat exchange assembly for LED lighting system using heat pipes with minimal components 

which comprises of a specially designed multi-purpose base plate which holds the LED PCBs, the cluster of lenses and the heat 

tube(s), limiting the number of components involved in making the LED lighting system, making it economical. Moreover this base 

plate acts as a primary heat sink and immediately transfers the heat produced from the LED chips to the finned heat tubes present on 

the rear of the base plate causing faster dissipation of heat thereby increasing the longevity of the LED chips as well as reducing the 

rate of lumen intensity fall from the LED chips. The present system also provides the flexibility to change the size and number of heat 

tubes for making LED lights of variable wattages. 
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(57) Abstract : 

The present invention ĕThreaded Pipe Coupling with Locking MechanismÊ designed to sustain axial load & its locking mechanism 

prevents rotation of the pipe with respect to coupler, during rotational jerk/torsion load condition. The present invention comprises of: 

a of pipe have threads on outer surface in its joining length; a coupler having threads & teeth in its inner surface; a sealing ring placed 

between pipe & coupler to seal the gap; a nut having threads at inner surface & ratchet on its outer surface screw up against the 

coupler to fix the pipe in its position, and ratchet of the nut lock with teeth of the coupler to prevent the nut from get loosen. 
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(57) Abstract : 

The invention provides a novel spine supporter utility comprising helmet attachment for protec-tion, wherein spine supporter utility 

comprises of Helmet attachment, Cervical Support, Thorac-ic support, Spine support, Lumbar support. 

No. of Pages : 14 No. of Claims : 11 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   46 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201721044357 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : AXIAL FLOW COMPRESSOR BLADE SECTION SVNIT-2.2 AND SVNIT-2.4. 
 

  

(51) International classification  

:F04D 

29/00 

F03D 

1/00 

F01D 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. NILESH PITAMBARRAO SALUNKE  
      Address of Applicant :36A, DATTA COLONY, BEHIND 

EKVIRA SHCOOL, DEOPUR, DHULE - 424 005, 

MAHARASHTRA, INDIA. Maharashtra India 

(72)Name of Inventor : 

   1)DR. SALIM ABBASBHAI CHANNIWALA  
 

(57) Abstract : 

Present day compressors are required to obtain energy transfer as high as possible between blade and fluid at the expense of lowest 

possible aerodynamic losses and low fabrication costs. It is a well-established fact that the aerodynamic losses largely depend on the 

profile of the compressor blade. Hence, the research is focused on optimization of the geometry of compressor blade section. 

Optimization is done with the help of CFD (Computational Fluid Dynamics) coupled with genetic algorithm. The geometry of a 

compressor blade consists of two sides namely pressure surface and suction surface. Each side can be subdivided into leading edge 

curve and trailing edge curve. These curves are represented by Bezier-PARSEC parameterization using control points. Controlling 

these control points fixes or determines a unique shaper of blade profile. Hence, we can generate numerous blade profiles and 

subsequently test them with the help of any CFD package. Genetic algorithm helps in generating a pool of blade profiles and selecting 

the best among them. The process of optimization continues to number of generations opted in Genetic algorithm. Optimization of the 

blades of an axial flow compressor for high pressure ratios reduces the aerodynamic losses. We have succeeded to generate the blade 

sections for an axial flow compressor that could offer the pressure ratio up to 2.4. Equations have been developed to generate the blade 

profile for the pressure ratio up to 2.2 and 2.4. 
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(57) Abstract : 

Present invention gives simple, highly efficient method for the oxidation of arylboronic acid to phenol compounds. Many arylboronic 

acids were completely converted into their corresponding phenols using caprylic acid with H2O2 in presence of methanol as a solvent 

at 25-90 °C temperature for 0.5-10 h. This method shows that caprylic acid is a suitable and efficient promoter for the oxidation of 

arylboronic acids. This synthetic method is clean and safe, with easy workup conditions and provides good to excellent yields of 

corresponding products. 
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(57) Abstract : 

Present invention provides specially design and fabrication of versatile sugarcane planting machine. We have designed a mechanized 

rolling feeder which directly feed the whole sugarcane piece to the cutting unit. These roller feeder &cutting unit are powered by 

tractor P.T.O solid shaft .After cutting the whole sugarcane piece into required size for plantation, falls into the lower hopper which is 

located below the cutting blade unit from which it get directly fall into the furrows. The furrows made by opening ridger assembly as 

the tractor accelerates linearly. As soon as the sugarcane pieces fall into the furrows immediately the soil cover them by using soil 

burrower mechanism. Cutting blade unit can be used for cutting a bundle of grass. Detachable Chassis can be used for another 

agriculture purposes. Farmer can buy this machine as individual or with group of farmer. Co-operative sugar factory can provide this 

machine for planting of sugarcane to the farmers on rent basis those who are the supplier of sugarcane to sugar factory. Following 

invention is described in detail with the help of Figure 1 of sheet 1 show front view of Assembly, Figure 2 of sheet 2 shows top view 

of Assembly, Figure 3 of sheet 2 shows Left hand side view of Assembly, Figure 4 of sheet 3 shows Back view of Assembly. 
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(19) INDIA  

(22) Date of filing of Application :24/11/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : POLLUTION FREE BRICK FIRING SKELETON. 
 

  

(51) International classification  
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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   1)GODASE NITEEN BASAWESHWAR  
      Address of Applicant :AT: LAXMINAGAR, POST: 

ACHAKDANI, TAL.: SANGOLA, DIST.: SOLAPUR - 413 306, 
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(72)Name of Inventor : 

   1)GODASE NITEEN BASAWESHWAR  
 

(57) Abstract : 

This work formulates and demonstrates a generation method for the non-polluting firing of clay bricks. This method I advantageous 

than traditional method due to less time consumption, pollution free ability, absence of skilled person and without use of coal or other 

fossile fules. The product (i.e. brick) obtained by this method is hard. Another main advantage of this method is to avoid wastage of 

product during firing. 
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(19) INDIA  
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(54) Title of the invention : DISPLAY PANEL AND DISPLAY DEVICE 
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   1)XIAMEN TIANMA MICRO -ELECTRONICS CO., LTD.  
      Address of Applicant :6999 West Xiangan Rd. Xiangan 

District, Xiamen CHINA 361101 China 

(72)Name of Inventor : 

   1)ZHOU, Hongbo 
 

(57) Abstract : 

ABSTRACT DISPLAY PANEL AND DISPLAY DEVICE Provided are a display panel and a display device. The display panel 

includes a substrate, a plurality of pixel electrodes on the substrate, and a plurality of thin-film transistors on the substrate; each pixel 

electrode includes a plurality of first pixel electrodes and at least three second pixel electrodes as compensation pixel electrodes, an 

area of the substrate occupied by each compensation pixel electrode is less than an area of the substrate occupied by each first pixel 

electrode; the thin-film transistors are arranged in rows in first direction and columns in second direction, the thin-film transistors are 

electrically connected with the pixel electrodes in one-to-one correspondence, and orthographic projection of at least one second pixel 

electrode on the substrate does not overlap with orthographic projection of at least one thin-film transistor correspondingly connected 

with the at least one of the at least three second pixel electrodes on the substrate. 
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(54) Title of the invention : GUIDING CURBSTONE UNIT WITH SECURE INSTALLATION 
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(72)Name of Inventor : 

   1)Mr. Kamlesh D. Shah 

   2)Mrs. Arti K. Shah  

   3)Mr. Peeyush K. Shah 
 

(57) Abstract : 

A guiding curbstone unit comprising a hollow molded curbstone having an inclined surface, a top surface, a plurality of mounting legs 

having one or more holes, a plurality of recesses on a pavement side of the curbstone with at least one recess across a length of the 

hollow molded curbstone in an upper region, a plurality of recesses on each end side; a set of light emitting diodes within the 

curbstone; and a set of wires projecting out for connecting the light emitting diodes to an external source; the plurality of mounting 

legs are concealed on installing the curbstone, the set of projecting wires are concealed and protected by at least one recess across the 

length of the hollow molded curbstone. The guiding curbstone unit has IP65 degree of protection. 

No. of Pages : 19 No. of Claims : 10 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   52 
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(19) INDIA  

(22) Date of filing of Application :31/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DESIGN & DEVELOPMENT OF NASAL DRUG DELIVERY SYSTEM USING SPRAY DRYING 

TECHNIQUE. 
 

  

(51) International classification  

:A61K 

31/00 

A61K 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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   2)Dinesh S. Wanjari 

   3)M. D. Kshirsagar 

   4)D. R. Mundhada 

   5)A. V. Chandeware 
(72)Name of Inventor : 

   1)Rajesh Z. Mujoriya 

   2)Dinesh S. Wanjari 

   3)M. D. Kshirsagar 

   4)D. R. Mundhada 

   5)A. V. Chandeware 
 

(57) Abstract : 

In the present Invention it has been demonstrated that the selection of an appropriate delivery system is a critical issue in the 

development of nasal powder formulations. Incorporation of drug in a powder formulation based on DDWM/C 974P 95/5 and SD 

25/75 using the spray drying Technique resulted in similar pharmacological effect in healthy volunteers as the commercial Nesivine® 

spray (0.05 % w/v). This Invention will focus on powder formulations as carriers for the nasal delivery of peptides, aiming to improve 

the nasal bioavailability of the drug by enhancing the residence time of the drug in the nasal cavity due to the incorporation of 

viscosity-enhancing excipients in the formulation. 
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(54) Title of the invention : COMPOSITE MANIFOLD FOR STEAM AND WATER ANALYSIS SYSTEMS. 
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GIDC, Ahmedabad - 382430, Gujarat, India. Gujarat India 

(72)Name of Inventor : 

   1)Sanghvi Bijal Dineshchandra 
 

(57) Abstract : 

The present invention relates to composite manifold for steam and water analysis systems which is mainly used for conditioning the 

sample (water and/or steam) in the intermediate part of SWAS to analysis, mainly used in power plants. The composite manifold 

comprises components like strainer, process header, temperature indicator, pressure indicator, back pressure regulator, auto shut-off 

valve or solenoid valve with temperature switch etc. for conditioning the sample before entering into analysers. As all these 

components are integrated in a single chamber, instead of being used separately, they require lesser space, lesser tubing and fitting and 

lesser maintenance thereby reducing the cost as well as possibility of occurrence of leakage. 
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(54) Title of the invention : BIO-METRIC E-SYSTEM FOR CASHLESS TICKETING, MAINTENANCE OF TRANSIT RECORDS 

IN BUS TRANSPORTATION. 
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(72)Name of Inventor : 

   1)Kiran Narendrasing Girase 
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   4)Ashish Raju Pawar 
 

(57) Abstract : 

Taking a step forward towards the motto of Digital India•, this project aims to develop bio-metric, cashless and instant ticketing 

system. There are many different e-payment technologies being used, but this system devised in use here is comparatively very easy as 

well as secure. The system usage for public transportation will render it much more efficient and productive. Here we have designed 

biometric touch point system which accesses the database to deliver instant e-ticketing via SMS. This eliminates the burden of 

carrying cash and promotes cashless exchange in ticketing as well as reduces paper usage thus making it eco-friendly. The process 

improves upon the current systems in terms of security as it directly accesses the bio-metric data instead of any other securing 

methods. 
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BDA Road, Awadhpuri, Bhopal, M.P.462022 Madhya Pradesh 
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(72)Name of Inventor :  

   1)Dr. VISHVENDRA NATH BARTARIA  

   2)K.SHREESH NAIDU 

   3)SAKSHI ATHGAYA  
 

(57) Abstract : 

No person has to wait for boat or take a long walk for accessing bridge. This is an independent system which uses the single transport 

medium for both land and water, and needs only human power to run. A foldable system is present which can be used for easier riding 

on land. It can also be used as a leisure activity, using bicycles in pools and lake for fun. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201721046804 A 

(19) INDIA  

(22) Date of filing of Application :27/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : MIRROR HOLDER ASSEMBLY WITH MULTIPLE DEGREES OF FREEDOM 
 

  

(51) International classification  
:B60R 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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        Filing Date  
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(71)Name of Applicant :  
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Colony, Kalas, Pune 411015 Maharashtra India 

   2)Sajid Ibrahim Shaikh 

   3)Ritesh Mahipat Varpe 

   4)Akshay Siddharam Virade 
(72)Name of Inventor : 

   1)Vaibhav Anand Adhalage 

   2)Sajid Ibrahim Shaikh 

   3)Ritesh Mahipat Varpe 

   4)Akshay Siddharam Virade 
 

(57) Abstract : 

A mirror holder assembly to provide multiple degrees of freedom to enhance convenient maneuverability is disclosed, and this 

disclosure relates to field of mechanical engineering. The most common rear-view mirrors used in the motorcycles have limited 

maneuverability and consequently the driver is not able to adjust the mirror according to his or her convenience. The design of rear-

view mirror holder assembly described in the present disclosure permits the driver to maneuver the mirror in multiple axes depending 

upon his or her convenience. 
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(72)Name of Inventor : 

   1)Shivansh Choudhary 
 

(57) Abstract : 

The present invention is a composition of a therapeutic agent having a solid base and the polar liquid in a specific concentration to 

neutralize the hazardous chemicals. Further, it includes a product having the composition filled inside, in which the product is a bottle 

having a dispensing means, preferably a spray bottle with a spray mechanism. 
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(54) Title of the invention : HERBAL SMOKING MATERIAL 
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   2)CHETAN MANUSKHBHAI VADDORIYA  

   3)MANOJ JIVRAJBHAI KOSHIYA  

   4)AYPRAKASH NARSHIBHAI MUNGRA  
 

(57) Abstract : 

The present invention provides a herbal composition for use as a smoking material to curb the detrimental health effects of tobacco 

smoking. Also provided is an article for smoking, using the herbal composition and a method of making the article of smoking. The 

herbs used here are in form of dried ground powder in an acceptable dosage form for human use. The present invention is free of 

tobacco and nicotine and used as an aid to get rid of smoking habits and the withdrawal symptoms associated with getting rid of 

smoking. Kanan Puranik IN/PA-1098 Patent Agent for the applicants 
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   2)Dr. Ulhas Datatreya Shiurkar 

   3)Deepa Gowda 
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   5)Abhijit Chaudhari  

   6)Amit Sarotra  
 

(57) Abstract : 

A method for managing call recordings in a contact center includes assigning a unique call identification number by an automatic call 

distributor (ACD), to each incoming call of the contact center, storing the unique call identification number in the ACD table, 

recording one or more incoming calls, at a call recording server, assigning a unique recording identification number to each recorded 

call in a logger table, checking for each unique call identification number stored in the ACD table, if a corresponding entry has been 

made in the logger table, and reporting mismatches between the ACD table and the logger table, at pre-defined intervals of time. 
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(51) International classification  
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(72)Name of Inventor : 

   1)AMAN SHARMA  
 

(57) Abstract : 

The present invention relates to methods and kits for isolation of cell-derived vesicles and their associated macromolecules like 

nucleic acids, proteins, lipids 5 metabolites etc. from one or more blood, serum, plasma, saliva, urine, cerebrospinal fluid, breast milk, 

tear, conditioned culture media etc. to assist detection, prevention, and understanding of disease biology. The invention offers various 

advantages including simple technical solutions which are cost-effective, time-saving and scalable for large industrial outputs. 10 [To 

be published with Figure 1A] 
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(54) Title of the invention : VICONEMS 
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   3)Dr. Pradeep GCM 
 

(57) Abstract : 

ABSTRACT A baby monitoring system used for continuous monitoring of the babies in NICU to create a virtual comprehensive 

environment in tracking the neonates condition and to give an alarm to a doctors phone and nursing station. The cry, facial expression 

and baby body patterns are recorded through a voice recorder/ Microphone and webcam/ Wi-Fi enabled camera. The vital parameters 

such as Heart rate (HRV), Oxygen Saturation (SpCb) and temperature is monitored non-invasively through wireless band. The 

microphone, camera and the sensor band is clubbed as a sensing unit which senses cry, facial expression and vital parameters at 

incubator/ warmer. The transmitter in the sensing unit transmits the recording for processing of the data to processing modules. The 

processing unit compares the cry signal, expression of the baby and vital parameters with the standards. Any deviation from the 

standards the processing unit transmits an alarm to Nursing station and the doctor through a central nursing station and internet. Thus, 

establishing a virtual comprehensive environment for neonatal monitoring unit. 
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   4)Biswajit Mondal 

   5)Sudhakar Chennu 
 

(57) Abstract : 

ABSTRACT The present invention relates to a synthesis of water soluble, crystalline, luminescent silicon nanoparticles from husk of 

grains which contains silica, more specifically relates to rice husk by microwave irradiation. The silicon nanoparticles exhibit 

excitation at 420 nm and emission at 520 nm with quantum yield of 0.60 in aqueous solutions. These silicon nanoparticles are 

conjugated with biocompatible molecules to enable them useful in biological applications such as imaging and also useful in other 

applications such as sensing, light harvesting, photovoltaics, etc. 

No. of Pages : 17 No. of Claims : 10 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   63 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741046521 A 

(19) INDIA  

(22) Date of filing of Application :25/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : PORTABLE LOCKER SYSTEM AND A METHOD FOR ACCESSING THE SAME 
 

  

(51) International classification  
:G08B15/00, 

G08B13/196  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Deepak Kumar 
      Address of Applicant :Department of Electronics and 

Communication Engineering, Dayananda Sagar Academy of 

Technology and Management, Opp. Art of Living, Udayapura, 

Kanakapura Main Road, Bengaluru - 560082 Karnataka India 

(72)Name of Inventor : 

   1)Deepak Kumar 

   2)Gagan K G 

   3)Golla Praveen 

   4)Madhusoodan Rao M S 

   5)Mithun R  

   6)Ambika Naik Y  
 

(57) Abstract : 

Nowadays security is the main concern for transportation of valuable things. The present lockers have GSM and RFID based security. 

These systems do not provide any tracking measures when stolen. The major purpose of this product is to design, implement and to 

provide authentication to portable lockers, using high security system which consists of both GPS & GSM based security. These days 

we came across ATM cash box being theft by the authenticated person during the time of transportation, security threatening in the 

absence of authenticated person is increasing day-by-day. In order to prevent these kind of problems, we have developed a location 

based locker. If the locker has expensive goods, then locker is fitted the vibration sensor, IR sensor and temperature sensor which will 

send an alert to the authenticated person. 
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(57) Abstract : 

A thorough study of notched creep testing of different composite material at variable temperature as well as environmental conditions 

are very important for determination of cracking resistance developed by the applied stress in the materials. The study of creep testing 

of Polymer Metal Matrix Composite (PMMC) materials at different input conditions (Temperature, and Environmental etc.) provides 

accurate characterization of material towards cracking resistance and its applications in material engineering. In order to understand 

the creep resistance of composite materials, a new apparatus with low cost and enhanced capabilities has been designed to determine 

the crack propagation in notched specimen at variable temperature and environmental conditions. The setup is designed in such a way 

that it can accommodate the standard size of specimen and can apply tensile load without electrical energy. The setup is designed to 

apply load continuously as well as constantly for numbers of days to determine the crack propagation precisely and clearly. It is 

designed for variable temperature as well as different environmental conditions to represent the in situ conditions and to achieve 

accurate determination of creep resistance in materials. 
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(57) Abstract : 

This discovery aims at evaluating the existing armours in the market and proposingan armour with improved ballistic performance 

which will also be very light in weight compared to thepresent body armours. The proposed armour is designed in such a way thatit 

will fall under the category of LEVEL 111 vest as per the National Institute of Justice (NIJ), U.S standards. It is a combination of both 

hard and soft body armour and also it will overcome the disadvantage of current Indian armours of being heavy in weight, as a result 

of which the mobility of the wearer will not be affected. Conclusively, this armour provides some convictions and possible future 

trends regarding the use of hybrid composites for ballistic resistance by replacing some of the metals and fabrics of this armour with 

the latest available materials 
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(57) Abstract : 

The present invention discloses an organic Ultraviolet protective coating for textile materials such as fibres and fabrics. The protective 

coating material for textile fabrics comprising a solution for coating wherein, at least 20 % said coating solution consists prickly pear 

cactus as dried granules. The prickly pear leaves are dried at a temperature of 100-140°F to reduce the moisture content to 14% and 

the dried pear is converted as small granules in powder form. Fig-2 
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(57) Abstract : 

The present disclosure, related to the field of buoyant rescue and data collecting devices. The envisaged buoyant apparatus is compact, 

robust, and light in weight. The apparatus comprises an electronic unit and a propelling unit. The electronic unit is configured to 

receive a plurality of control commands from a surveillance unit. The electronic unit is further configured to generate a plurality 

control signals based on the plurality of control commands. The propelling unit cooperates with the electronic unit to receive the 

plurality of control signals. The propelling unit is configured to propel the apparatus towards the drowning victim in need of rescue, 

and is further configured to propel the apparatus towards a safe location, when held by the drowning victim, based on the plurality of 

control signals received from the electronic unit. 
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(57) Abstract : 

Title: Portable Automatic Emergency Braking System The present invention relates to a portable emergency braking system for use in 

a vehicle. The braking system mainly comprises of an object sensing module, a controller and an emergency remedial module. The 

controller based on the detected signals from the object sensing module generates control signals which are given to the emergency 

remedial module. The emergency remedial module further comprises components such as an alerting unit and an actuating unit. The 

system utilizes the modules to detect the obstruction, to alert the user and thereby to automatically control the speed of the vehicle. 

Thus, the emergency braking system facilitates to avoid vehicle collisions and other possible hazards. 
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(57) Abstract : 

A pyramid shape glass concrete insulated solar still includes a glass pieces connected with aluminium scrap in the bottom and side 

wall portions of the system. The solar still is situated to receive solar energy passing through the glass cover and strikes on glass 

pieces-aluminium scraps in order to quicken the vaporization. The productivity of the still is enhanced by conducting heat from glass 

pieces to aluminium scraps and also transmitting solar energy through glass pieces into the still. One or mere glass pieces - aluminium 

scraps are also provided to enhance the evaporation rate of saline water. The overall heat losses to the surrounding are also reduced by 

concrete insulation to the still. In one embodiment, solar still includes glass pieces with concrete insulation. In further embodiments, 

connection of glass pieces with aluminium scraps and the methods of heat transfers are disclosed. 
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(57) Abstract : 

Supply of cryogenic coolant in the form of jet at the machining zone using a self-pressurized cryogenic tank involves more cost due to 

the high cost of the self-pressurized cryogenic tank. All the existing patents on cryogenic coolant supply methods and apparatus 

involves use of high cost self-pressurized cryogenic tank. Integrated cryogenic-minimum quantity lubrication (MQL) mist cooling 

method positively affects the machined product service life. In the present invention, a new apparatus is introduced to supply the 

integrated cryogenic-minimum quantity lubrication (MQL) mist coolant at the machining zone. This invention involves simultaneous 

supply of cryogenic coolant and MQL mist at the machining zone in the forms of jetfspray. This method is capable of significant 

increase of wear and fracture resistance of the cutting tool as well as significant reduction of coefficient of friction between the 

contacting asperities at the industrial cutting conditions. This invention could be useful in various chip removal cutting processes like 

turning, milling, drilling, shaping and grinding. For cryogenic coolant supply in the integrated cryogenic-minimum quantity 

lubrication (MQL) mist apparatus, a special low cost setup has been designed to avoid the high cost of self-pressurized tank. The 

present invention is a robust in design and low cost even merely compared with individual self-pressurized cryogenic cooling method 

and apparatus only. The invented method is an environmental friendly and satisfies the environmental conscious regulation related to 

metal cutting industry. 
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(57) Abstract : 

A common idea for all the current automotive synchromesh transmissions, when implemented could reduce the weight of the gear 

box. 
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(57) Abstract : 

Communication Technology has evolved and seen huge growth across the globe. Mobile technology has been one of those trends that 

have taken the World by leap. Mobile device penetration has been rapid and monumental. Technology is becoming an integral part of 

overall business strategy, and this Intuitive solution will enhance safety and improve the quality of care and comfort to the user. Rapid 

and intuitive communication is top priority in adoption to mobile technology. Mobile phone also becomes nuisance some time, for 

examples scenarios like. 1. Person attending mobile while driving, or operating phone on roads etc. 2. Getting calls at wrong time like 

Funerals, prayer rooms or meetings, family gathering. 3. People spending quality time with family and picnics and attending calls, 

Decreases quality time 
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(57) Abstract : 

Title: Micro Arc Welding Machine The present invention is a micro arc welding machine comprises of an electrode holder, a base 

table and a transformer. The said electrode holder comprises of a microgripper, a connecting head, a nut, housing and a lead screw. 

The microgripper comprises of a hexagonal central rod, which is further connected to twelve flexures at an angle, whereby the 

flexures are further connected to the gripping arms. The negative terminal of the electric supply is connected to the said base table 

whereas the positive terminal is connected to the electrode holder. The performance of the fabricated micro arc welding machine is 

analyzed using welding and Vickers hardness tests. In the present invention, the electrode holder can be held in any orientation as well 

as the workpiece to be welded is placed in any orientation. 
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(57) Abstract : 

The present invention relates isolation of two compounds No.l N-Benzoyl-4-hydroxy-benzamide with a molecular formula 

C14H11NO3 a novel compound and No. 2. 2-Hydroxy-[1,4] naphthoquinone with a molecular formula C10H6O3 a Lawsone. The 

therapeutic efficacy of the novel compounds were assessed over human breast cancer cell lines (MCF-7) and results represented 

significant cytotoxicity confirming the process of induced apoptosis. 
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(57) Abstract : 

The present invention relates a novel and efficient process for the isolation of two novel phenolic compound I N-(4-Hydroxy-phenyl)-

2-methoxy-2-phenyl-acetamide with a molecular formula CisHisNCb.and compound II N-(4-Hydroxy-phenyl)-2-phenyl-N-

phenylacetyl-acetamide with a molecular formula C22H19NO3. The therapeutic efficacy of the novel compounds were assessed over 

human breast cancer cell lines (MCF-7) and results represented significant cytotoxicity confirming the process of induced apoptosis. 
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(57) Abstract : 

Abstract In the current scenario, the huge power demand have raised our eyebrows and caught the attention of many to switch over to 

renewable energy resources. Abundant and available sun radiation makes attractive system which converts solar energy into electrical 

energy like photo¬voltaic modules. This huge range of solar photovoltaic exploitation requires sophisticated systems for 

computerization of the plant monitoring remotely using web based interfaces. Moreover, the majority of them are installed in remote 

locations and unable to be monitored from that location. The main,aim is to adopt Tnternet of Things (loT) digital technologies in 

solar power plants located in southern region of India for monitoring and controlling of the various parameters of the plants. A novel 

architecture for energy monitoring and integration of solar power plants using IoT has been developed and virtually tested for 

enhancing the tracking behavior of real-time marketing, sensor-driven decision analytics, process optimization, optimized resource 

consumption, instantaneous control and response in complex autonomous systems. The IoT based control of solar power plant 

significantly improves the performance, monitoring and maintenance ƴ  of the power plant parameters with cost effective. 
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(57) Abstract : 

ABSTRACT The present invention relates to thermodynamic cycle based power generation system and a method of using thermal and 

solar energy in the stream of multi component fluids. According to the main aspect of the invention, thermodynamic cycle based 

power generation system is comprising at least a pressurized water reactor, plurality of heat exchangers, a turbine and a generator, a 

separator, plurality of mixers and pumps, wherein, the heating arrangement used in the power generation system is a pressurized water 

reactor and/or a solar panels. 
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(57) Abstract : 

The present invention provides an apparatus for tire curing press, comprising: a press cavity for curing vulcanized tires during a tire 

curing operation, comprising a top structure (7) for receiving a top mold (13) and a bottom structure (1) for receiving a bottom mold 

(14), wherein said top structure slides upwards/downwards on tie rods (3); at least two heat plates (6, 8), wherein one heat plate 

mounted on a lower surface of said top structure (7) and other heat plate mounted between lower surface of said bottom mold (14) and 

a heat plate support (24); at least two locking mechanism (11) mounted on said top structure, wherein each of said locking mechanism 

comprises: at least two lock cylinders (20), at least two lock plates (23), at least two guide plates (22), wherein activation of each of 

said lock cylinders (20), displaces said lock plate (23) linearly, which either engage/disengage with at least one lock grooves (12 - I, II, 

III, IV) provided on said tie rods (3); an indexing mechanism comprises: at least two pair of indexing blocks having plurality of steps 

at predefined height, wherein each pair of said indexing blocks having a top indexing block (19) mounted on a bottom face of said 

bottom heat plate support (24), and a bottom indexing block (18) moveably mounted on said bottom structure (1) by means of 

indexing guide plate (25); wherein, for mold height adjustment corresponding to lock grooves (I,II,III,IV), a squeeze cylinder (10) 

retract stroke is adjusted to a minimum by maintaining said indexing blocks (18,19) to, at least one of lock positions (A,B,C,D) 

provided on said bottom structure (1). 
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(57) Abstract : 

ABSTRACT    In the Manufacturing Industry keen and useful assessments are normal for the new century. Miniaturized scale creation 

advancements have been relentlessly progressing as of late. Innovative works are by and large vivaciously led with a view towards the 

usage of smaller scale machines. The micro lathe is a little measured machine that performs the vast majority of the round and hollow 

operations. Micro lathe are favored over bigger machines by a few experts, regularly bolt smiths, Jewelers and designers for 

prototyping or manufacture work. The specialists have been created manual worked micro lathe with high minimal effort however low 

exactness and expend high electrical power. Presently days computer numerical controlled (CNC) micro lathe are utilized to create the 

round and hollow jobs with high precision and high cost. This research work is mainly focused on development of automation for 

micro machine using sensitive controlled motor in manufacturing system which leads to high accuracy. The created automated micro 

lathe using sensitive controlled motor which works effectively without bargaining machining resistances. From the monetary 

perspective, the robotized micro lathe will decrease all assets, for example, space, time, material, vitality and power. It can be 

actualized in little scale industry and cabin industry for social advancement. 
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(57) Abstract : 

The present invention particularly relates to the field of precision agriculture especially relates to monitoring of Agricultural land 

through wireless sensor network and Internet of Things. According to the present invention, Relocatable wireless sensor network for 

precision agriculture comprises, a plurality of source nodes, at least a destination node and a user interface device wherein said source 

nodes are provided with navigation unit preferably a GPS module. FIG-2 
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(57) Abstract : 

ABSTRACT OF INVENTION Present day the agriculture in india need to take next level of development because of the demand, 

Also the demand is increasing day by day due to the less population of livestock today many individual people stopped to create farm 

due to high maintenance and too much land space is occupying livestock also the major reason is many individuals has no time to 

make farm in city and village, this is the reason all are avoiding to create farm in all over india Digital form overcoming this level to 

next generation of farm the way to creating digital form this farm allowing no of members to create a farm (even in immigrant people) 

in single land space also it will increase livestock population and it will directly and indirectly boost the agriculture development in 

india 
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(57) Abstract : 

ABSTRACT:- The spectrum which is used by telecom companies for radio communications is a natural resource. With the emergence 

of new electronic devices, the unlicensed spectrum becomes increasingly scarce. Even though the licensed spectrum are allocated to 

certain services, it is being reported by FCC and other regulating bodies that large portions of the allocated frequency bands are 

partially occupied, leaving holes in between and hence leading to inefficient overall spectrum utilization. Opportunistic access of 

spectrum bands through dynamic allocation have emerged as potential enablers of more efficient use of various resources in future 

wireless communications. Dynamic allocation allow secondary  users (unlicensed) to occupy or use the gaps (free band) when the 

primary users (licensed) do not use the spectrum. These systems have the capabilities of obtaining knowledge of their operating 

environment and internal state using which these systems can optimize their performance and increase effective spectrum utilization. 

A multi-hop self-organized and dynamic network with intelligent learning and cognitive capabilities at few of its nodes. Most of the 

research on CRNs has focused on Physical and MAC layer issues. The prototype addresses the issues in PHY/MAC layers and also 

the performance issues at Network layer that includes service prioritization at different traffic types in the presence of node mobility, 

dynamic channel selection, and multipath routing to ensure quality multimedia delivery to the users at remote places and rural schools. 
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(57) Abstract : 

7. ABSTRACT Exemplary embodiments of the present disclosure are directed towards an ergonomic headgear system comprising of: 

a detachable support structure positioned from the neck onto the shoulder of a user. Multi sensor systems embedded in the headgear 

like a gyro meter; an accelerometer; and a magnetometer. A camera embedded in the headgear to detect user eye movement. An 

innersole structure positioned under the headgear system. High beam lights positioned on curved edge whereby the curved and/or bent 

edge enhances view angle in all directions of the user. Electromagnetic shield positioned inside the headgear structured as a mesh or 

electromagnetic coating. Power generation mechanisms from internal power inlet and an external power inlet and multiple lenses 

positioned on the headgear with a pair of side lenses; a front lens; and a rear lens, interconnected to a prism by a light transmitting 

material is used to view rear and side views in prisms without any projector mechanism and the light or view generated from the light 

transmitting material is combined at a single junction to generate an image to be captured by a camera. 
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(57) Abstract : 

The present invention relates to a process for enhancement of the heat dissipation property of the battery container of flooded lead acid 

battery manufactured by container formation process comprising adding of advanced carbon to the PPCP and master colour batch 

resulting in a compounded PPCP which compound is then subject to injection molding to produce battery containers (100) with 

enhanced heat dissipation properties thus dissipating the heat from the electrolyte generated during the formation cycle thus 

facilitating formation at higher currents, resulting in reduction in the formation cycle time. 
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(57) Abstract : 

ABSTRACT The present invention relates to a portable water filtration system with region-specific impurity removal capabilities. 

More specifically relates to a device for removing impurities from water using contaminant-specific purification cartridges. The water 

filtration device consists of four major assemblies: 1) A re-usable and washable pre-filter [20] for removal of particulate, suspended, 

and macroscopic impurities, 2) Hollow fiber and electrospun fiber membrane module [16] for microfiltration and ultra-fi ltration, 

having pore size of less than or equal to 10 nanometers, to remove microbial contamination, 3) A compact modular annular housing 

filtration unit [30] with region-specific contaminant removing nano-composite materials housing [7] and activated biocidal charcoal, 

preferably nanomaterials decorated activated coconut charcoal housing [8] for biocidal activity and organic contaminant removal, and 

4) A bellow pump unit [23] to develop pressure inside the feed water container reservoir [18]. 
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(57) Abstract : 

The present invention relates to a process of preparing lamps (diyaÊs) by using cow manure is disclosed. It relates to a process of 

using organic ingredients to prepare organic diya which improves human health and reduce pollution. Dry cow manure powder is 

mixed with a composition of materials such as oils (neem oil, ganug oil and sesame oil) and binder to prepare different shapes and 

sizes of diyaÊs. No chemical is used and is completely organic. DiyaÊs of different shapes & sizes ranging from small, medium, 

large to very large can be created. 
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(57) Abstract : 

ABSTRACT This device safeguards the bike rider and pillion rider in 3 different conditions. The pre-rider protection in the form of 

knee caps (2), hand glove (1) and hip belt (3) by holding covers with sensors inside. It can be triggered and opened up as on when it is 

required. The first phase protection during rider in emergency case by opening up the protecting cover as well as by jamming the 

signal during engine is ON condition. The post accident support is provided by alarming unit (6) which is fitted in the bike, it triggers 

out the alarm and alert the vicinity continuously for 20 minutes, wherein immediate recovery could be made available. The technology 

growth has its own merits and demerits, this focus only on merits and as well aiding the demerits too. The overall vision is to bring 

down fatal during the accidents for two wheelers victims, and provide immediate recovery support. 

No. of Pages : 6 No. of Claims : 6 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   88 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741047177 A 

(19) INDIA  

(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : MULTI-DIRECTIONAL BLADE EXTENSION AND RETRACTION FOR FAN BLADES 
 

  

(51) International classification  
:A63B21/008; 

A63B22/02;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. D. Balaji 
      Address of Applicant :DEPARTMENT OF MECHANICLA 

ENGG, KPR INST OF ENGG AND TECH., 204/2, 204/4, 

ARASUR, COIMBATORE - 641 407. Tamil Nadu India 

   2)Dr. Monika mohan 
(72)Name of Inventor : 

   1)Dr. D. Balaji 

   2)Dr. Monika mohan 

   3)Mr. S. Abdul Rahuman 

   4)Mr. R.S. Aswin 

   5)Mr. M. Jayapradap 

   6)Mr. G. Gowrishankar  
 

(57) Abstract : 

Design of blades for the fan to enhance air-supply to the entire room is the desired task instead of using many fans. It has multi-

directional extension, retraction and twisting capabilities to achieve it. The required way to done that is to incorporate simple 

arrangements inside the fan. 
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(57) Abstract : 

the invention generally a hand grinder made up of stones with horizontal flat surface stone at the bottom where the material to be 

grinded is placed and cylindrical movable stone as a top surface. 
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(57) Abstract : 

The invention is made to avoid the accumulation of waste which is generated because of unwanted over usage of available resources. 

To overcome such circumstances the prevention can be made at the earlier time of usage itself. So by adaptation of elziner (6) 

sustainable approach can be made possible without compromising the needs of present addition to its advantage of economical nature. 
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(57) Abstract : 

Diabetes is one of the major causes of premature illness and death worldwide. Diabetes brings with it neurovascular complications, 

which result in the development of high pressure areas in the feet and hands. Patients with diabetic neuropathy often lose sensations in 

their feet while walking or standing, because peripheral neuropathy causes nerve damage in arms and legs. If not treated correctly, it 

could cause injury in the feet and eventually result in ulceration and even amputation.The objective of this project is to design and 

build a low-cost pressure measurement . and analysis system. The pedobarography is the technique where the gait walking pattern of 

the subject is determined and monitored. The survey and pilot trials can be done for statistical evaluation and stochastic comparison to 

estimate the stage of diabetic foot ulceration. The sensor network is designed. The bio signals are fetched from the surface of the foot 

wherein the signals are fed into bio amplifiers. The mechanical chopper amplifier is incorporated for conditioning the incoming signal 

and signal processing of static, dynamic and postural pressure values. The identification of location is fed into MATLAB & 

CAD/CAM tools for .design customization. Based on the obtained data an orthotic shoe is designed using rapid prototyping and 3 D 

printing. 
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(57) Abstract : 

ABSTRACT Polychromatic Light Emitting Diodes with vacillating wattage and automated smart Lamp At present people use lamps 

of specific ratings but the light intensity remains the same irrespective of consumers need. Despite environment and timings, light 

intensity remains the same. The proposed system has multiple wattage provision in a single lamp. Starting from low to high wattage 

the user has options to switch between the wattages based on their need and day light conditions. Unnecessary constant light output is 

avoided and therefore energy can be saved hence the wattage is flexible through this operation. The colours of light play an important 

role in changing state of mind. The proposed system also has provisions to change the colour of the lamp. This is achieved Indifferent 

colours of LEDs in the system. Wireless technique is employed to control the functions of the system remotely. For payback, the 

system is profitable for the user because of the energy conserved by the system. 

No. of Pages : 16 No. of Claims : 4 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   93 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201741046423 A 

(19) INDIA  

(22) Date of filing of Application :22/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : PLURALITY OF ADJUSTABLE CONCAVE REFLECTORS REFLECTING SUNLIGHT ON ĕSOLAR 

ENERGY ABSORBER AND OTHER FIXED REFLECTORSÊ 
 

  

(51) International classification  :F24J2/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VOORADI RAJESHWARA PRASAD  
      Address of Applicant :V. RAJESHWARA PRASAD, House 

No: 2-4-118, Ramnagar street, Hanamkonda Town, Warangal 

(Urban) District, Telangana State, INDIA PIN Code: (506001) 

Telangana India 

(72)Name of Inventor : 

   1)VOORADI RAJESHWARA PRASAD  
 

(57) Abstract : 

Abstract of the Invention The ĕmeans for reflection of sunlightÊ named as Plurality of adjustable concave reflectors reflecting 

sunlight on ĕsolar energy absorber and other fixed reflectorsÊ  is provided to serve the purpose of for reflection of most of incident 

sunlight on adjacent apertures of said means for solar energy absorption. Said aperture of said means for solar energy absorption is 

inclusive of aperture of transparent container housing the solar energy absorber, and also the aperture of all other fixed reflectors 

rigidly connected to said absorberÊs holding transparent container•.  This invention relates to Physical Sciences. Said reflectors are 

either concave cylindrical reflectors or concave spherical reflectors, and said reflectors are hereafter referred as concave 

reflectors. Said plurality of concave reflectors consists of one or more sets of concave reflectors. Each one set of reflectors consists of 

two or more reflectors connected to each other along flat sides either with hinged joints or with rigid fastening means to form a 

compound reflector. Number of sets of reflectors to be provided is equal to number of apertures of said ĕmeans for solar energy 

absorptionÊ. Length of said each one reflector, and length of said compound reflector is equal to length of said means for solar 

energy absorption. The maximum allowable cumulative internal angle of all reflectors in a set of reflectors is 60 degrees, for want of 

better performance and economy. Reflectors in each one set may be provided ĕeither as reflectors having uniform radius of 

curvatureÊ, or ĕas reflectors having different radius of curvaturesÊ.  Each one set of reflectors connected along outer edge of 

combined aperture of said ĕabsorber along with reflectors connected to itÊ such that it is capable of reflecting sunlight on said 

combined aperture. Among said concave reflectors one reflector adjacent to said means for solar energy absorption can be provided as 

fixed reflector by rigidly interconnecting its lower flat end to suitable outer edge of said means for solar energy absorption. All other 

reflectors rigidly interconnected along adjoining flat ends to form a compound reflector• are jointed with hinged joint to outer flat end 

of said fixed concave reflector. In case not providing a concave reflector a fixed reflector, all reflectors are rigidly interconnected 

along adjoining flat ends to form a compound reflector• and jointed with hinged joint to suitable outer edge of said means for solar 

energy absorption to reflect sunlight on aperture of said means for solar energy absorption. Said compound reflector formed by 

interconnecting said set of reflectors is anchored either by means of adjustable length long structural members or chains connected 

with hinged joints to said reflectorÊs top end, and anchored at outer free end to ĕbolts or any other suitable holding or anchoring 

meansÊ provided near another outer edge of said means for solar energy absorption.  Said ĕreflectors along with said means for solar 

energy absorptionÊ are rotated around their vertical axis for at least two times on every day to face the Sun towards east or west. Said 

orientations may attended once at noon, and for second time just after dawn During each adjustment, said solar energy absorber is 

rotated by an approximate angle of 180 degrees to orient said reflectors to face the Sun such that the apertures of said means for solar 

energy absorption are capable of receiving maximum possible sunlight. 
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(57) Abstract : 

This invention includes a safety feature for transportation which involves unexpected crashes, involving injuries and sudden deaths of 

passengers. The transportations includes different safety feature, but these are based on costs depending on variants of cars. The seat 

belt provides better safety, but due to uncomfortable nature, many passengers donÊt wear leading to injuries and sudden deaths. This 

safety feature acts like security system which detects any crashÊs and prevents passenger from crashesÊ. It includes strip worn by 

passengers and solenoid present in seats. Unlike the seat belt, this safety feature feels the passengers sit and move freely as the 

solenoid only fasten passengers to seats at the time of crashesÊ to avoid passengers from injuries and sudden deaths. It includes 

sensors in front and rear which detects the crashÊs and make passenger fasten to the seats to avoid crash effect on passengers. It also 

helps passengers from sudden braking at over speed and fastens passengers to the seat to avoid from sudden collisions. This feature 

provides comfortable nature as passengers are free to move, it fasten passenger only at the time of collision and save lives from 

collisions. 
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(57) Abstract : 

Present invention relates to an intelligent system for monitoring and balancing voltage of battery. The system is employed for 

preventing over charging and discharging in automobiles. The battery pack is recharged or the system is recharged by a DC power 

supply. The central monitoring system comprises an IC temperature sensor, Analog to Digital Converter (ADC) and controller. The 

ADC receives the analog voltage and converts into digital voltage signal. This digital voltage is received by the controller which 

monitors the voltage level such as charging and discharging levels. The controller monitors the voltage level continuously and controls 

the voltage and provides a safety alert signal to battery pack thereby the longevity of battery increases. 
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(57) Abstract : 

A computer implemented system and method for maintaining a vaccination schedule for children and providing periodic reminders 

and to ensure a near error free schedule follow-up and thereby prevent the hazardous health risks; avoid the losses to the manufacturer 

and maintain the supply-chain at near zero inventory levels; the proposed system also provides the advisory information to the ĕto-be-

vaccinated children/guardianÊ about the availability of the vaccination medicine at a place nearby to him. 
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(57) Abstract : 

In accordance with one embodiment of the disclosure, a system and method for waste material management is provided. The system 

for waste material management includes a subscription module configured to register a plurality of users. The system further includes 

a service provider module which is configured to collect a plurality of waste material from the plurality of users. The system further 

includes a weighing module which is configured to weigh the plurality of waste material. The system also includes a waste material 

management module configured to process and recycle the plurality of waste material. The system further includes an incentive 

module which is configured to compute a plurality of incentive amounts based on the plurality of waste material. The system includes 

a global positioning system module which is configured to obtain a plurality of positional data. The system further includes a user 

interface which is configured to transmit real-time information between the aforementioned modules via a communication 

network.  FIG. 1 
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(57) Abstract : 

The present invention relates to a single compact robotic food making apparatus that can automatically record culinary dish cooking 

process as digital recipe and repeat cooking same culinary dish using digital recorded recipe. The ingredients are loaded into carousel 

canisters, which are mounted next to heating apparatus. The apparatus includes memory card for storing one or more digital recipe. 

The digital recipe specifies schedules for dispensing the ingredients from the spice dispenser into carousel canister and from carousel 

canisters into a cooking utensil, for dispensing liquids, for heating the cooking utensil, for stirring the contents of the cooking utensil. 

These operations are performed automatically under the control of one or more processor module which is connected to network 

wirelessly. Cooking utensil and stirrer can be self cleaned after the cooking process by dispensing cleaning material and water into the 

cooking utensil and stirring it. 
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(57) Abstract : 

Title: IOT enabled online condition monitoring of the exhaust gas emission system of the automobiles using gas sensors The present 

invention provides a system to track the polluted automobiles on the road using google maps by means of gas sensors. The IOT 

enabled online condition monitoring of the exhaust emission gas of the automobile displays the status of the engine condition by ppm 

values on LCD screen to the user and by different light indication to the user, governing control authorities and to the public in the 

goggle map. The signals acquired from the gas sensors,which are fitted in the exhaust pipe of the automobile calculates the percentage 

of Carbon-monoxide, Hydrocarbon, Nitrous oxide to the microcontroller in the form of voltage. When the exhaust gas values exceeds 

the threshold limit, RED light glows with an alarm which enables the GSM module which in turn enables the GPS of the automobile 

and also in areas which possess the public Wi-Fi hotspot facility. 
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(57) Abstract : 

Title: Fatigue Testing Machine for Mechanical Microgrippers The present invention is the development of a fatigue testing machine 

for mechanical based microgripper, where the micro gripper is used as a specimen for the testing. The fabricated fatigue testing 

machine comprises of an actuation system, external structure specially designed and fabricated for a mechanical based microgripper 

consisting of plurality of gripping arms. The fatigue testing machine for mechanical based microgripper also comprises of tactile 

sensors more specifically piezoelectric sensor and microcontroller with software for sensing, controlling the actuation system and 

monitoring the fatigue testing results. 
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(72)Name of Inventor : 

   1)PRATTI NAGA CHANDRA SE KHAR BABU  
 

(57) Abstract : 

An intelligent computer implemented aggregator system for booking services is disclosed. A means for on boarding a plurality of 

service provider offering services to their customers for booking, the on boarding means allows at least one user with login 

verification of the service provider provides layout of premises, a plurality of photographs to show 360 degrees view of the premises, 

a plurality of slots such as table view/layout of restaurant, chair view/layout of Spa & Saloon and Automobile Servicing slot and their 

timings offered for booking and a list of bigger or premium services and custom offerings. The system includes an application 

software installed in a communication device of user, grant access to the customer through a login process, lists out this recent 

booking, list out his/her favorite bookings, shows availability of his/her preferred destinations and services filtered over a geographical 

location detected by his/her communication device through an intelligent hardware detection and allows to make a reservation of a 

preferred service. The intelligent system displays the dynamic availability of Restaurant, Spa & Saloons and Automobile servicing 

stations within a specific radius of 100mts, 200mts, 300mts and so on. Also the user is provided with an option to check several details 

of the selected service such as checking nearby details of the required service, checking Open/Close status of the selected service, 

displaying rating details of the selected service and displaying vacant information of table/slots at specific time. 
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(57) Abstract : 

The present invention is directed to a combined power generation system using the solar and hydro energy. The device comprises a 

flexible solar PV module which is impregnated or mounted with roof top PVC water tank enables to perform mechanical work, i.e., 

pumping water through storing the DC power in the battery by the way of inverter which is used to run the conventional AC water 

pump. The power generation system is grid independent used for powering water pump used for filling the roof top water tank. The 

scheme can be extended for the drip irrigation schemes where the impregnated solar overhead water tank used to generate powering 

for the drip irrigation needs. 
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   1)VOORADI RAJESHWARA PRASAD  
 

(57) Abstract : 

The device named as Rotatable quadrant sectioned concave cylindrical reflector capable of reflecting sunlight on inclined solar energy 

absorber• is an additional sunlight reflector to be provided along bottom side face of a solar energy absorber.  This invention relates 

to Physical sciences. The device consists of a big framed structure to support a ĕmeans for solar energy absorptionÊ in inclined 

position along its top side face.  Said framed structure holds a rotatable ĕquadrant reflectorÊ by means of a rotatable shaft held in ball 

bearings supported over said big framed structure, such that said reflectorÊs longitudinal axis is parallel to inclined bottom surface 

of said ĕmeans for solar energy absorptionÊ, and said quadrant reflector can be oriented such that an ĕaperture along its imaginary 

vertical diametric planeÊ is either towards east or west depending on instantaneous position of the Sun.  Detachable plane mirrors• 

can also be provided along either side outer vertical faces of said reflector• to reflect outward moving sunlight towards the 

absorber.  Detachable• guard meshes can also be provided along vertical faces of said framed structure to safe guard said reflector 

and its outward ends. 
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(57) Abstract : 

Power transformer fault is the major issue in power conversion system, as most of the fault measured in transformer can be cleared as 

offline which leads to a power shutdown, affects continuously operated loads and also routine monitoring is essential. Online 

monitoring system is designed and developed to deliver the perpetual power to the beneficiaries and the faults are rectified onsite. This 

invention enables regular sensing temperature variations in the transformer oil and gases evolved due to faults using temperature and 

gas sensors, fault features are extracted by DGA (Dissolved Gas Analysis) method using these features the fault types are analyzed by 

EA (Evolutionary Algorithm) and finally fault rectification is performed by the control signals from the controller circuit to provide 

continuous power supply. The application of this online monitoring system is to provide efficient energy conversion that avoids life 

hazard and ensures increased productivity in the manufacturing establishments. 
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(54) Title of the invention : AEROFOIL DESIGN BLADE WITH WINGLET FOR CEILING FAN 
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   1)IMAM, SAFADAR  
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(57) Abstract : 

The present subject matter relates to a ceiling fan (100) with aerofoil shaped fan blade with winglet (101) for higher air delivery at fan 

sweep of 1350mm. The present aerofoil shaped fan blade (101) has curved profile and variable thickness to provide higher air delivery 

and less noise. The aerofoil shaped fan blade (101) has twist angle is in range of 26
o 

to 4
o 

which decreases non-uniformly from rotor 

end to tip end of the blade. Further, the aerofoil shaped fan blade (101) has thickness in range of 11.2mm to 6.2mm at leading edge 

(101c) from the rotor end (101b) to tip end (101a). Further, the aerofoil shaped fan blade (101) has depth in the range of 4.8mm to 

2.7mm from the rotor end to the tip end. 
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(57) Abstract : 

In the field of High voltage power transmission system, the density of oil filled transformer is higher. Since, transformer is a key 

device in the high voltage power network system its reliability and efficient functioning is a matter of high importance. Around 80% 

of transformer insulation is shielded with insulating oil. Hence, the effectiveness of the insulating transformer oil directly affects the 

efficiency of the transformer. Degradation of transformer oil is mostly due to the process of continuous thermal ageing in it. In this 

invention, a product has been developed to study the life of the insulating oil and its effectiveness by accelerated ageing technique. 

This simulator has the provision to accommodate the natural and force convective fluid flow similar to that of distribution and power 

transformer. The aged sample of the simulator can be used to predict the life of the insulating oil. 

No. of Pages : 29 No. of Claims : 15 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   107 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201731046115 A 

(19) INDIA  

(22) Date of filing of Application :21/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : CASH BOOK LEDGER SYSTEM AND METHOD FOR THE SAME 
 

  

(51) International classification  :G06F19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mr. Sangram Das 
      Address of Applicant :Uma Bhawan, Luniasahi, 

Jhanjirmangala, Cuttack, Odisha, Pin Code: 753009 India 

(72)Name of Inventor : 
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(57) Abstract : 

The invention relates to a system and method thereof for collection and processing of transactional (financial) data and non 

transactional data and maintenance and storing of digitized cash book ledger entries in a mobile device & also cloud based mobile 

computing network for a commercial enterprise. 
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(57) Abstract : 

The present invention provides synthesizing and characterizing conjugate of Nalidixic acid (NA) that is expected to enhance solubility 

without affecting permeability and is capable of delivering NA to colon without significant reversion of prodrug in gastrointestinal 

conditions. Thus, NA conjugate was prepared by conventional coupling method and the prodrug was characterized by FTIR, HPLC, 

NMR, FAB mass and elemental analysis. The conjugate was then subjected to selected pharmaceutical preformulation studies like 

aqueous solubility analysis and pH partition studies. These studies established 1.24 folds higher solubility of the NA conjugate over 

NA in phosphate buffer pH 7.4 without compromising its partitioning ability. The in vitro stability studies suggested its potential of 

safe transit to colon where the moiety is capable of reverting more than 90% NA after 48 hrs of the experiment. In vivo evaluation of 

NA conjugate in an experimentally induced colitis established its efficacy an anti-inflammatory prodrug moiety that was supported by 

histological studies. In addition to its ability to control colonic ulcers NA-conjugate demonstrated insignificant gastric ulcerogenic 

potential. Conclusively, the conjugate when suitably formulated can be considered as therapeutically efficacious drug delivery system 

with fewer pharmaceutical limitations. More particularly, these derivatives comprise an amide linkage to a molecule of nalidixic acid. 

Furthermore, the present invention provides a process for preparing these compounds and their use for treatment of colon cancer. 
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(57) Abstract : 

This invention relates to an orthodontic appliance for correcting Class III skeletal and/or dental deviations and in particular, this 

invention relates to an orthodontic appliance for the treatment of skeletal class III malocclusion. More particularly, this present 

invention relates to the orthodontic appliance having the reverse bite block which consists of a metal framework that can be soldered 

to the customized molar bands. Furthermore, this invention also relates to the orthodontic appliance which has the beneficial effects of 

having user friendly, safety and reliability. 
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(57) Abstract : 

This invention relates to an appliance for simultaneous space maintainer and space re-gainer in early loss of deciduous teeth and in 

particular, this invention relates to an appliance for simultaneous space maintainer on one side of die arch and a space re-gainer on die 

other side of the arch in early loss of deciduous teeth. More particularly, this present invention relates to the appliance which consists 

of metal clasps which can be integrated onto a customized acrylic plate. Furthermore, this invention also relates to the appliance which 

has the beneficial effects of having user friendly, safety and reliability and reduced the manual operation link, made the equipment 

more convenient. 
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(57) Abstract : 

A clay based nano confined reactor A clay based nano confined reactor comprising halloysite clay having halloysite clay lumen 

modified with chelating ligand based inorganic micelle-like architecture which facilitates the loading of metals and the successive 

formation of rod-shaped nanoscale metal oxides inside the lumen of the tubular clays, demonstrating a new route to obtain nanorods of 

several metals oxides. Hence the said halloysite clay lumen comprising loading of core of metal oxides in halloysite shell thus forms a 

nanocomposite. Loading of metal oxides are selected from copper oxide, zinc oxide and iron oxide, preferably a-Fe2O3 is in the form 

of metal oxide nano rods. The said HNTs NCs exhibit enhanced photocatalytic activity for the degradation of dyes in the presence of 

solar light in comparison to UV or visible light. Hence the said nano confined reactor/nanocomposites find application in the field of 

catalysis environmental remediation. 
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(57) Abstract : 

This invention relates to a lingual bracket positioning jig and in particular, this invention relates to a lingual bracket positioning jig for 

attaching orthodontic brackets on the teeth. More particularly, this present invention relates to the lingual bracket positioning jig which 

can promote a solution to the problems of the lingual anatomic variations, overcorrection procedures and the fulfilling of mechanical 

deficiencies of the pre-adjusted appliances. Furthermore, this invention also relates to the lingual bracket positioning jig which has the 

beneficial effects of having user friendly, safety and reliability and reduced the manual operation link, made the equipment more 

convenient and very easy to fabricate. 
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(72)Name of Inventor : 

   1)OUYANG, Zhibin  
 

(57) Abstract : 

A composite structure and a method for producing the same, and an electronic device are provided. The composite structure includes a 

first metal layer, a carbon nano-coating and a black coating. The first metal layer is applied on a surface of the first metal layer. The 

black coating is applied on a surface of the carbon nano-coating opposite to the first metal layer. 
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(57) Abstract : 

Embodiments of the present disclosure provide a method and a device for determining a status of a terminal and a terminal. The 

method includes: transmitting, by a bone-conduction acoustic generator, a detection signal outwards; receiving, by a microphone, a 

reflection signal of the detection signal reflected by an external object; obtaining a distance between the terminal and the external 

object according to the detection signal and the reflection signal; and determining the status of the terminal in relative to the external 

object based on the distance. 

No. of Pages : 31 No. of Claims : 14 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   115 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201734046664 A 

(19) INDIA  

(22) Date of filing of Application :26/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : METHOD FOR SEARCHING FOR NETWORK AND TERMINAL  
 

  

(51) International classification  :H04W 4/02  

(31) Priority Document No  :201710163768.4  

(32) Priority Date  :17/03/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP. , LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Changôan, 

Dongguan, Guangdong, P.R. China 

(72)Name of Inventor : 

   1)LIU, Hai  
 

(57) Abstract : 

A method for searching for a network and a terminal is provided. The method includes: adding a mode in which a terminal searches 

for a WCDMA network to a list of modes in which the terminal searches for communication networks, when a SIM card inserted in 

the terminal belongs to a first operator not supporting a WCDMA standard; searching for a first WCDMA network operated in a 

visited place when the terminal roams to the visited place, and residing in the first WCDMA network to acquire location information 

of the visited place; and registering in a second WCDMA network operated in the visited place, according to the location information 

of the visited place. 
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(57) Abstract : 

A display screen, a mobile terminal having the display screen, a method and device for controlling the display screen is provided by 

the present disclosure. The display screen includes a display panel. The display panel includes an active area and a functional area. 

The active area is configured to display information. The functional area is operable in a first mode for displaying the information or a 

second mode for allowing light to pass through. 
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(57) Abstract : 

A mobile terminal (100), a method and a device for displaying a fingerprint recognition region are provided. The method is applied to 

a mobile terminal (100) including a processor (110), a touch display screen (120) and a fingerprint recognition apparatus (130), in 

which a fingerprint recognition region of the fingerprint recognition apparatus (130) includes a first region of the touch display screen 

(120). The method may include: determining a second region when an operation for the mobile terminal (100) satisfies a condition for 

inputting a fingerprint, in which the second region is in a range of the first region; and enabling a fingerprint recognition function of 

the fingerprint recognition apparatus (130) in the second region, and highlighting the second region. 
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(57) Abstract : 

The present disclosure provides a housing assembly for an electronic device and an electronic device. The housing assembly includes 

a first housing, a second housing and a reinforcing column. The second housing and the first housing corporately define a receptacle, 

and at least a part of the reinforcing column is embedded in at least one of the first housing and the second housing. For the housing 

assembly according to the present disclosure, by embedding the reinforcing column in at least one of the first housing and the second 

housing, structural strength of the first housing or the second housing can be enhanced, and hence overall structural strength of the 

housing assembly can be enhanced, thereby improving bending resistance of the housing assembly and facilitating a lightweight and 

thin design of the electronic device. 

No. of Pages : 23 No. of Claims : 10 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   119 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201734046867 A 

(19) INDIA  

(22) Date of filing of Application :27/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : BRACKET FOR FINGERPRINT IDENTIFICATION ASSEMBLY, COVER PLATE ASSEMBLY AND 

TERMINAL 
 

  

(51) International classification  :G06K 9/00  

(31) Priority Document No  :201710002484.7  

(32) Priority Date  :03/01/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Changôan, 

Dongguan, Guangdong 523860, China 
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(57) Abstract : 

The present disclosure relates to a bracket for mounting a fingerprint identification assembly, a cover plate assembly and a terminal. 

The bracket includes an outer circumferential wall; an inner circumferential wall opposite to the outer circumferential wall; and a 

bottom wall coupled to the outer circumferential wall. The outer circumferential wall has a corner-removing portion approaching 

towards the inner circumferential wall. 
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(57) Abstract : 

The present disclosure provides a loudspeaker, a loudspeaker device and a mobile terminal. The loudspeaker includes: a frame having 

an outer circumferential side wall, an inner circumferential side wall arranged opposite to the outer circumferential side wall, and an 

acoustic output hole penetrating the outer circumferential side wall and the inner circumferential side wall; a diaphragm having a 

periphery connected with the frame along a circumferential direction; and a drive assembly comprising a first driving member fixed to 

the diaphragm and a second driving member fixed to the frame, the first driving member being vibratory relative to the second driving 

member to drive the diaphragm to vibrate, thereby emitting a sound wave and making the sound wave pass through the acoustic output 

hole. 
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(57) Abstract : 

The disclosure provides a method for controlling display refresh rate of an electronic device (100), the method includes operations as 

follows. When there is at least one foreground application currently running is a predefined application of a white list, a predefined 

refresh rate of the at least one foreground application is obtained and a target refresh rate of a display screen (412) of the electronic 

device (100) is determined according to the predefined refresh rate of the at least one foreground application. A frame buffer of the 

electronic device (100) is controlled to send frame data to be displayed to the display screen (412) at the same frequency as the target 

refresh rate. The disclosure further provides an electronic device (100). 

No. of Pages : 39 No. of Claims : 15 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   122 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201734047293 A 

(19) INDIA  

(22) Date of filing of Application :29/12/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : METHOD FOR PROCESSING ORDERED BROADCAST AND ELECTRONIC DEVICE 
 

  

(51) International classification  :H04R3/00  

(31) Priority Document No  :201710144324.6  

(32) Priority Date  :10/03/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Changôan, 

Dongguan, Guangdong, P.R. China 

(72)Name of Inventor : 

   1)PEI, Runsheng 

   2)FU, Liangjing 

   3)WU, Ruyu 

   4)LIN, Zhiyong  

   5)ZHANG, Jun 
 

(57) Abstract : 

A method for processing ordered broadcast and an electronic device (100) are provided. The method includes operations as follows. 

At first, a broadcast message currently sent in a broadcast queue is obtained. Then, a type of at least one broadcast receiver is 

determined according to the broadcast message. Finally, at least one interface for sending the broadcast message is invoked to send the 

broadcast message to the at least one broadcast receiver of a predefined type, when the type of at least one broadcast receiver is the 

predefined type. 
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(57) Abstract : 

A pharmaceutical compound of formula (I) which is a potential anti-cancer agent. Further, M is a metallic element Further, R1, R2, R3 

and R4 can be plurality of alkyl groups and plurality of aryl groups. 
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(57) Abstract : 

The present invention provides a chemical sensor comprising a compound of formula (I). Further, the compound detects presence of 

cadmium (II) ions in a fluid. A method for preparing the chemical sensor is also provided. 
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(57) Abstract : 

The measure of oxidation stability in the transformer oil leads to explain the chemical degradation of it. It is very difficult to ascertain 

the quality of the used oil in the transformer unless continuous monitoring of chemical characteristic. Therefore, in this innovation, the 

inventors are aimed to predict, the oxidative life of the transformer oil by using the developed open beaker oxidative ageing 

assessment apparatus as per the IS: 12177-1987 standard. This innovation is a hand on tool to study the chemical degradation of the 

transformer oil after oxidative ageing of the oil in the transformer. However, this innovation has an aim to study the effect of oxidation 

on thermophysical properties such as thermal conductivity, viscosity, interfacial tension and electrical properties such as breakdown 

voltage, dielectric dissipation factor and dielectric constant to redeem with the preventive measures at an early stage of ageing. 
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(57) Abstract : 

 This invention discloses a novel business model that leverages the connect that the retail pharmacy outlet has with its customers, and 

complements it by offering a full range of healthcare, pharmaceutical and branded generics products. The Pharmacy retail outlet (RO) 

will source all their requirements relating to various healthcare, pharmaceutical and branded generics products from one single 

Wholesale Supplier. The RO acts as a single vending outlet for various pharma products, FMCG and Fast moving health goods. The 

single wholesale supplier caters to all the goods required by the RO. By this method, both parties are able to reap the benefits of higher 

volumes. Further the RO need not interact with multiple distributors for replenishing the goods. Similarly the single wholesale 

supplier, will have significant economies of scale in each product and each branded generic product. This will translate into a higher 

bargaining power thereby increasing the available margins for both the wholesaler and the RO. 
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(57) Abstract : 

In the present invention, there is provided a process for the preparation of sol-gel derived silica based powdered nano-oxide catalysts 

useful for the treatment of toxic gases by using composite materials containing Layered Double Hydroxides (LDH) over silica as the 

carrier. The process combines reacting alkoxides in a well designed manner so as to prepare silica supported LDH gels of Mg-A1 type 

possessing positive layer charge, in different si1ica:LDH ratio in a non-aqueous medium. The gel thus obtained after drying and 

calcinations at ambient temperature result in the formation of active mixed metal nano oxide catalysts at nanometer dimension for 

carrying out decomposition of N2O gas in a He flow in various flow rates at 400 to 550°C temperature in a tubular stainless steel 

reactor tube. 
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(57) Abstract : 

A system that uses both quantitative as well as qualitative measures to gauge and drive the alignment of a given BOARD to a 

suggested and validated framework of corporate governance (BEAF) is disclosed -herein. The system is designed to capture the 

responses of authorized and participating Board Member(s) to a series of predefined questions relating to the governance of their 

BOARD. Each of these questions is based on a Factor,(F) of BOARD governance. These Factors are derived from a set of predefined 

Determinants (D) and their associated Key Performance Indicators :(KPI) and Processes(K)of BOARD governance. The system is 

designed to then processes these Board Member responses using predefined algorithms and priority Weightage settings assigned to 

individual KPIs by the .BOARD chairperson to generate various BOARD Governance Scores, Views, Reports, Analytics, 

Assessments, etc. as Outputs of the system. These Outputs are then used to gauge and drive the alignment of the BOARD to the 

suggested and validated framework of corporate governance (BEAF). 
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(54) Title of the invention : SYSTEM FOR VENTILATING A PASSENGER COMPARTMENT OF AN AUTOMOTIVE VEHICLE 
 

  

(51) International classification  :B60H1/24  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RENAULT s.a.s. 
      Address of Applicant :13-15, Quai Alphonse Le Gallo, 92100 

Boulogne Billancourt, France France 

(72)Name of Inventor : 

   1)NAINAR Velayutham 

   2)JHA Brijesh  
 

(57) Abstract : 

This system (24) for ventilating the passenger compartment of an automotive vehicle (2) includes a main duct (28) and a first air outlet 

being fluidly connected with the main duct (28) by means of a first auxiliary duct (38), an adjustable valve (36) being mounted 

between the ma in duct (28) and the first auxiliary duct (38). It further includes a second air out let being fluidly connected with the 

main duct (28) by means of a second auxiliary duct (40), said adjustable valve (36) being also mounted between the main duct (28) 

and the second auxiliary duct (40). Reference: Figure 2 
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(54) Title of the invention : METHODS AND SYSTEMS FOR CUSTOMIZATION OF CONTENT 
 

  

(51) International classification  :H04N21/25  

(31) Priority Document No  :NA 
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Suwon-SI, Gyeonggi-do 442-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)SHARMA, Ankur  

   2)GUPTA, Sachin Kumar  
 

(57) Abstract : 

The present invention relates to customization of content displayed on a system communicatively coupled with dual display units. In 

accordance with one embodiment of the invention, a context invoking command is received from a user on an object displayed on a 

first display unit. A user-defined context is stored in response to the command. Thereafter, content for display on a second display unit 

is received. Using the user defined context, the content is categorized to obtain a first set of content. The first set of content is then 

displayed on the second display unit. Thus, customized content is displayed on the second display unit. 
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(54) Title of the invention : I SHADE 
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(72)Name of Inventor : 

   1)CHIRAAG THAKUR  
 

(57) Abstract : 

I Shade is a simple device for the purpose of carrying an umbrella for a user and hereby freeing his/her hands for other tasks. It 

securely holds the aforesaid umbrella and is strapped to the users back, and holds it over his/her head, shielding them from the rain. I 

Shade consists of a bag-like container, with straps, filled with a foam padding, in which a groove is cut to accommodate the umbrella 

handle and shaft (See diagrammatic representation of umbrella holder I Shade). This bag is closed with a zip.after umbrella has been 

placed in the groove and opened, to hold it securely and tightly in place. The user then wears the umbrella holder like a normal bag. by 

putting the straps over his/her shoulders and fastening and tightening the buckle. This enables the umbrella to stay upright and steady, 

even when the person is in motion. 
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(72)Name of Inventor : 

   1)CHIRAAG THAKUR  
 

(57) Abstract : 

CAAP-V is an organic pesticide for agricultural as well as domestic usage which works in an environment-friendly manner against a 

vast majority of insects and animal pests that inflict most crops. It is particularly effective against soft-bodied insects such as aphids, 

slugs and larvae. This pesticide is derived from a dilute solution of Capsaicin Olefin, an organic derivative of the common chilli, 

Capsicum annuum. The compound capsaicin is a cyclic amide with chemical formula C18 H27 N03, which is soluble in non-polar 

solvents, especially those of organic nature, such as acetone and alcohols. I extracted capsaicin from chillies by placing them in a 

hypotonic solution of methanol, a l° alcohol, and allowing the extract to diffuse (See process flow chart for details). The solution so 

obtained is filtered and them diluted in water to a 20% solution, by volume. This is the finished product, to be sprayed on crops and 

plants to prevent damage from insects. CAAP-V works by making the plants unpalatable to most pests. The organic solvent used is 

highly volatile and evaporates almost immediately after application, leaving behind a thin coating of capsaicin which acts as a 

deterrent for insects, mammals and to a limited extent, fungi. It is recommended for non-edible plants due to the spicy taste left behind 

by capsaicin, which may change the taste of food crops. 
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(57) Abstract : 

A method implemented by a processing device for gridless optical routing and spectrum assignment on links in an optical network 

includes, responsive to one or more new channel requests, performing a path computation utilizing frequency markers to determine 

feasibility of the one or more new channel requests, wherein the optical spectrum is represented as a real line with the frequency 

markers indicative of used optical spectrum; allocating the one or more new channel requests based on the path computation and 

allocation criteria; and responsive to allocating the one or more new channel requests, updating the associated frequency markers on 

the real line. 
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   1)Kalyan Kumar Sadhu 

   2)Meenaxi 
 

(57) Abstract : 

A process for the synthesis of luminescent citrate stabilized gold nanoparticles with high stokes shift, said process comprising mixing 

and boiling of 0.025-0.05 mmol of gold (III) chloride tihydrate in 100-200 mL of sterile water, dissolving 0.02-0.2 mmol trisodium 

citrate dehydrate in 500-2000 µL sterile water, mixing further the trisodum citrate solution thus obtained to the boiling gold (III) 

chloride solution, allowing resultant solution to initially turns dark violet to red within 45 minutes, then adding dropwise 100-300 µl 

of aqua regia to the red solution, and keeping the resultant GNP solution for 24 hours until the colour changes from red to blue-violet, 

resulting in oxidation of gold from Au(0) to Au(1), with particle size ranges from 16-58 nm, with a stoke shift greater than 350 nm for 

luminescence peak at 916 nm with an excitation at 562 nm and an additional absorbance pick within 600-800 nm. 
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(54) Title of the invention : BUSHING OF STABILIZER BAR WITH VARIABLE BI-DIRECTIONAL STIFFNESS FOR FRONT 
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(57) Abstract : 

This invention relates to a bushing of stabilizer bar with variable bi-directional stiffness for front suspension system in automobile 

comprising a singly structured cylindrical piece provided with a plurality of inserts therewithin, wherein each of the inserts begins 

from one end of the bushing to be extended in axial direction upto an intermediate point thereof. It gives rise the following 

advantageous features:- - Stiffness control of bushing in dual direction i.e. axial and radial. - Satisfy NVH characteristics of vehicle. - 

Avoids jerk to users thereby making the travel comfortable. 
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   1)AGGARWAL, Rahul  

   2)GOEL, Lowlish 
 

(57) Abstract : 

The present invention in general relates to accessing data, and in particular to a method for accessing data on a computing device, and 

the computing device thereof. A position of the computing device with respect to a user of the computing device is determined. A 

reference access point is defined at the determined position if the determined position is substantially non-varying with respect to the 

user. At least one further access point corresponding to another position of the computing device with respect to the user is defined. A 

first data item is mapped to the reference access point for accessing the first data item at the reference access point and a second data 

item is mapped to said at least one further access point for accessing the second data item at said at least one further access point. 
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(57) Abstract : 

The present invention describes a method and system (200, 208) for processing of emotions in a communication session. The method 

as executed by the system (200, 208) comprises: creating summary comprising at least one of: contact member specific emotions and 

topic specific emotions in the communication session; and processing said emotions and predicting / suggesting at least one text for 

use in the communication session. 
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(57) Abstract : 

A system comprises a data system interface, a database system and a data object storage interface. The data system interface receives a 

request issued by a requester to retrieve content data from the database system; forwards the request to the database system; receives 

in response, non-content data relating to a data object stored in a data object storage; forwards to the data object storage interface: the 

non-content data and details of the request; receives from the data object storage interface, a response comprising the content data; and 

forwards the content data to the requester. The data object storage interface receives details of the request, together with non-content 

data; forwards them to the data object storage, receives from the data object storage a data object comprising the content data; and 

forwards to the data system interface the content data. 
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(57) Abstract : 

The present subject matter provides an automated strap tightening mechanism for a motorcycle helmet ensuring that the helmet does 

not fly off from the head during an accident. The strap mechanism is very useful to secure the head from the fatal injuries during 

motorcycle accidents. It has auto-adjustable and self-locking capabilities. The strap mechanism ensures that the strap is adjusted 

automatically at the chin rest and also ensures that the helmet will be retained on the head during an accident. 
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(57) Abstract : 

The subject matter disclosed herein relates to a suspension strut top mount assembly (300) for a wheel suspension of vehicle. The 

suspension strut top mount assembly (300) has support comp integrated with upper spring seat (301), bearing (303), dust cover (302), 

and coil spring (304). Outer sleeve of the support comp is radially extended outward to form upper spring seat for the strut top mount. 

The coil spring (304) is used to support weight of the vehicle and to absorb shocks. Further, the bearing (303) provided between the 

support comp integrated with upper spring seat (301) and the coil spring (304). 
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(57) Abstract : 

The present subject matter relates to a lifting system (100) for a plurality of planting trays (102). The lifting system (100) may 

comprise a rectangular framework structure (104) carrying the plurality of planting trays (102). Further, a plurality of hooked slings 

(106) are connected to the rectangular framework structure (104). Furthermore, an overhead shaft (108) connected to the plurality of 

hooked slings (106) and disposed above the rectangular framework structure (104) at a predetermined height. 

  

 

No. of Pages : 23 No. of Claims : 18 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   142 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201611022638 A 

(19) INDIA  

(22) Date of filing of Application :01/07/2016 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : IMPROVED AC AIR CONDITIONING SYSTEM. 
 

  

(51) International classification  :B64D13/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHIM SINGH  
      Address of Applicant :PLOT NO. 3, 2ND FLOR, DIWAN 

ESTATE, BHAGWATI GARDEN EXTN., UTTAM NAGAR, 

NEW DELHI-110059, INDIA Delhi India 

(72)Name of Inventor : 

   1)BHIM SINGH  
 

(57) Abstract : 

In one aspect, the present invention provides an improved ac air-conditioning system with specific features of which convert the single 

phase supply into 3 Phase with the help of VFD delta drive for running the 3 phase compressor which would be functioning to 

reduction 1/3 consumption of power by this system. 
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(57) Abstract : 

A device - Optical Based Velocity Sensor: For measuring instantaneous velocity of a dropping object has been innovated for 

measurement of instant velocity of a dropping object. The features of the device are high precision, light weight, compactness, 

flexibility, repeatability and ease in handling. The data obtained using the device is used for better understanding of the engineering 

properties (Load carrying capacity, Deflection etc) of the material subjected to impact loading. 
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        Filing Date  

:NA 
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(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI 

MARG NEW DELHI-110001, INDIA Delhi India 

(72)Name of Inventor : 

   1)MANOJIT SAMANTA  

   2)MAHESH SHARMA  

   3)SHANTANU SARKAR  

   4)AJAY DWIVEDI  
 

(57) Abstract : 

Soil nails and anchors are frequently used to increase the stability of slopes, protection of vertical cut, unstable face of road or rail 

embankments. Pullout resistance of nails and anchors is the most important parameter in the design of soil nails and anchors. Pullout 

resistance of nails and anchors are mostly determined through laboratory tests and further verified by limited number of field pullout 

tests. A review of the prior art instruments reveals that the installation effects and angle of inclination on pullout resistance of nails 

and anchors cannot be determined through the existing laboratory instruments. The present invention described herein alleviates the 

drawback of the prior art instruments. The present invention relate to the pullout device for soil nails and anchors comprises of driving 

unit, pullout unit, inclination unit and control unit, capable of driving of soil nails and anchors through controlled push and push-

rotation mechanism and determination. of pullout resistance of soil nails and anchors. Driving unit of the present invention enables to 

determine the installation effects on the pullout force of the smooth, straight, rough, spiral, screw and helical nails and anchors. The 

inclination assembly of the present invention enables to drive and pullout of the soil nails and anchors.in horizontal as well as at 

different downward angle with,the horizontal under different speeds and surcharge pressure. 
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(22) Date of filing of Application :01/07/2016 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : SYSTEM AND DEVICE FOR CHOOSING BEHAVIOUR OF ONE OR MORE APPLICATIONS 
 

  

(51) International classification  :G06F15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :416 Maetan-Dong, Yeongtong-GU, 

Suwon-SI, Gyeonggi-do 442-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)SINGH, Saumya Sitesh 

   2)GUPTA, Priyanka 

   3)SIQUEIRA, Samuel 

   4)UPADHYAYA, Anurag  

   5)KUMAR, Vijaya nand 
 

(57) Abstract : 

The present invention relates to a system and device for choosing behaviour of one or more application. In one embodiment, the 

method comprises: deriving a combined state based on at least one of emotional state or physiological state of a sender and the at least 

one of emotional state or physiological state of a recipient; and choosing, based on the combined state, the behaviour of the one or 

more applications on a device associated with the sender and/or a device associated with the recipient. 
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(19) INDIA  

(22) Date of filing of Application :04/07/2016 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : CONTROL PLANE ROUTING SYSTEMS AND METHODS FOR PERVASIVE MAINTENANCE 
 

  

(51) International classification  :G01R31/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)Ciena Corporation  
      Address of Applicant :7035, Ridge Road, Hanover, Maryland 

United States of America 21076 U.S.A. 

(72)Name of Inventor : 

   1)Sareen Jatin 

   2)Kumar Anand  
 

(57) Abstract : 

Systems and methods for automatically accommodating one or more connections associated with a network resource targeted for 

maintenance in a network include receiving a request identifying the network resource for the maintenance; responsive to the network 

resource carrying no traffic, blocking the network resource during the maintenance; and, responsive to the network resource carrying 

traffic, attempting local recovery on all connections of the traffic to move the connections off of the network resource based on action 

at the local node, and, for the connections unable to locally recover, performing a network action through a control plane in the 

network to move the connections unable to locally recover off of the network resource. 
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(19) INDIA  
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(54) Title of the invention : MECHANICAL PIPE JOINT 
 

  

(51) International classification  :F16L58/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(71)Name of Applicant :  

   1)Pranav Vikas India Pvt. Ltd. 
      Address of Applicant :Gaur 45-46, Industrial Area N.I.T, 

Faridabad, Haryana, India Haryana India 

(72)Name of Inventor : 

   1)Vijay Kumar Sahu 

   2)Govindaraj Dakshinamurthy  

   3)K Srinivas 
 

(57) Abstract : 

Described herein is a mechanical pipe joint 102 for a condenser assembly 100. The mechanical pipe joint 102 includes a copper pipe 

106, an aluminium pad assembly 108 and a fastening member 110. An inlet portion 112 of copper pipe 106 has a flange 116. Further, 

the aluminum pad assembly 108 includes a aluminum pad member 118 and a retainer plate 120. The metal pipe 106 is fixedly housed 

in the metal pad assembly 108 with the help of the fastening member 110, thus forming the mechanical pipe joint 102. Refer Figure 1 
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(22) Date of filing of Application :04/07/2016 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : METHOD AND COMPOSITION FOR A STABLE OIL-IN-WATER EMULSION FOR AESTHETIC 

IMPROVEMENT OF FOOD AND BEVERAGE CONTAINERS 
 

  

(51) International classification  :A23D7/005  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)Cryovac, Inc. 
      Address of Applicant :8215 Forest Point, Boulevard Charlotte, 

NC 28273, USA U.S.A. 

(72)Name of Inventor : 

   1)KEDAR CH AUDHARI  

   2)Aswini Patil 

   3)Akanksha Sharma 

   4)BALAJI NARAYANAN  
 

(57) Abstract : 

A coating composition for use in recycled beverage containers is disclosed. An emulsification of oil, fatty acids, a sorbitan ester and 

an alkoxylated alcohol is disclosed. Methods directed to using the coating composition are also disclosed. 
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(19) INDIA  

(22) Date of filing of Application :04/07/2016 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : HERBAL COMPOSITION FOR THERAPEUTIC MANAGEMENT OF RESPIRATORY TRACT 

DISEASES 
 

  

(51) International classification  :A61K36/61  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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:NA 
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(71)Name of Applicant :  

   1)Shakeel Ahmad Ganie 
      Address of Applicant :Darigund, Bijbehara, Anantnag, Jammu 

& Kashmir  192124, India. Jammu & Kashmir India 

(72)Name of Inventor : 

   1)Shakeel Ahmad Ganie 
 

(57) Abstract : 

The present invention discloses a herbal pharmaceutical preparation as a composition for therapeutic management of diseases relating 

to the respiratory tract including (but not limited to) asthma and associated complications, comprising refined specified parts of plant 

Viburnum grandiflorum and process (es) of preparing the same in suitable form(s) of formulation along with pharmaceutically 

acceptable excipients, adjuvants and necessary solvents. 
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(54) Title of the invention : HEADER PLATE FOR HEAT EXCHANGER AND METHOD OF MAKING HEADER PLATE FOR 

HEAT EXCHANGER 
 

  

(51) International classification  :F28F9/02  

(31) Priority Document No  :1609678.6  

(32) Priority Date  :02/06/2016 

(33) Name of priority country  :U.K. 
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   1)DENSO MARSTON LTD. 
      Address of Applicant :Marston House, Otley Road, Shipley, 

West Yorkshire, BD17 7JR, The United Kingdom U.K. 

(72)Name of Inventor : 

   1)TURNBULL, Jonathan 

   2)CIAFFARAFA, Mario  
 

(57) Abstract : 

A header plate includes slots (12) to receive heat exchange tubes (14) of a heat exchanger. Each slot (12) includes a lip (16) extending 

in a direction of the tubes (14). Each slot (12) has straight sides and corners (44). At least two tabs (30) extend from each lip (16). One 

tab (30) is on one side of each lip (16), and another tab (30) is on an opposite side of each lip (16). Tabs (30) are absent from the 

corners (44) of the lip (46). Each tab (30) is turned out from the lip (16) so that the tabs (30) on the lip (16) act as a lead in for a tube 

(14) entering the slot (12). Each slot (12) has two long sides opposite one another. At least one tab (30) is on each long side of the lip 

(16). 

  

 

No. of Pages : 35 No. of Claims : 22 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   151 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201714019110 A 

(19) INDIA  

(22) Date of filing of Application :31/05/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : END PIECE FOR A WIPER AND CORRESPONDING WIPING ASSEMBLY 
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(71)Name of Applicant :  
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Verri¨re, 78322, Le Mesnil Saint-Denis, France France 

(72)Name of Inventor : 

   1)LAURENS Romain 

   2)CHEVALIER Stphane  
 

(57) Abstract : 

An end piece (100) for a wiper (102) provided with a rigidifying element (110) 5 comprises a channel (120) for receipt of the 

rigidifying element, as well as first positioning stops (130), and a first means (150) for locking this element. The end piece comprises 

at least one second positioning stop (140) in order to cooperate equally well with a first or second type of rigidifying element with 

different dimensions. 10 The first positioning stops (130) are operational when the first type of rigidifying element (1 10) is inserted in 

the channel, and at least one second positioning stop (140) is operational when the second type of rigidifying element is inserted in the 

receipt channel (120). 
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(54) Title of the invention : HEAT AND HYDROGEN GENERATION DEVICE 
 

  

(51) International classification  :B60R16/04  

(31) Priority Document No  
:2016-

132334  

(32) Priority Date  :04/07/2016 

(33) Name of priority country  :Japan 

(86) International Application No 
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(71)Name of Applicant :  

   1)TOYOTA JIDOSHA KABUSHIKI KAISHA  
      Address of Applicant :1, Toyota-cho, Toyota-shi, Aichi-ken, 

471-8571, Japan Japan 

(72)Name of Inventor : 

   1)TAKESHIMA, Shinichi  

   2)NISHIOKA, Hiromasa  

   3)FUJIWARA, Kiyoshi  
 

(57) Abstract : 

A burner combustion chamber (3), a reformer catalyst (4) to which burner combustion gas is fed, and a heat exchange part (13a) for 

heating the air fed to the burner (7) are provided. When the temperature of the reformer catalyst (4) exceeds the allowable catalyst 

temperature (TX) or when it is predicted the temperature of the reformer catalyst (4) will exceed the allowable catalyst temperature 

(TX), the air circulation route for guiding air to the burner (7) is switched from a high temperature air circulation route (13) for 

guiding air heated by the heat exchange part (13a) to the burner (7) to a low temperature air circulation route (14) for guiding air not 

flowing within the heat exchange part (13a) and lower in temperature than the air heated at the heat exchange part (13a) to the burner 

(7). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714019342 A 

(19) INDIA  
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(54) Title of the invention : HEAT AND HYDROGEN GENERATION DEVICE 
 

  

(51) International classification  :B60R16/04  

(31) Priority Document No  
:2016-
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(32) Priority Date  :04/07/2016 
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(71)Name of Applicant :  

   1)TOYOTA JIDOSHA KABUSHIKI KAISHA  
      Address of Applicant :1, Toyota-cho, Toyota-shi, Aichi-ken, 

471-8571, Japan Japan 

(72)Name of Inventor : 

   1)TAKESHIMA, Shinichi  

   2)NISHIOKA, Hiromasa  

   3)FUJIWARA, Kiyoshi  
 

(57) Abstract : 

A burner combustion chamber (3), a burner (7) for performing a burner combustion in the burner combustion chamber (3), a reformer 

catalyst (4) to which burner combustion gas is fed, and a heat exchange part (13a) for heating the air fed to the burner (7) are provided. 

A switching device(16, 17) able to switch an air flow route for introducing the outside air to the burner (7) between a high temperature 

air flow route (13) for introducing the outside air flowing within the heat exchange part (13a) and heated at the heat exchange 

part(13a) to the burner (7) and a low temperature air flow route (14) for feeding the outside air, which does not flow within the heat 

exchange part(13a) and thereby is lower in temperature than the outside air heated at the heat exchange part (13a), to the burner (7) is 

provided. 
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(54) Title of the invention : CLEANING DEVICE FOR DRAFTING ROLLER 
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(72)Name of Inventor : 

   1)Akihiro MORITA  
 

(57) Abstract : 

A cleaning device for a drafting roller includes a scraper extending along a width direction of the drafting roller and contacting an 

outer circumferential surface of the drafting roller. The scraper is provided with, at an end portion on an upstream side in a rotational 

direction of the drafting roller, a scraper edge portion contacting the outer circumferential surface of the drafting roller. An angle being 

formed by a tangent-line upstream portion that is on a tangent line of the drafting roller passing a contact point with the scraper edge 

portion and extends from the contact point toward the upstream side of the rotational direction of the drafting roller, and by an 

upstream-side outer surface that is in an outer surface of the scraper edge portion and is a surface facing the upstream side in the 

rotational direction of the drafting roller, when viewed along an axial direction of the drafting roller, is an obtuse angle. 
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(54) Title of the invention : ADJUSTABLE HANDRAIL SYSTEM FOR A TOP OF AN ELEVATOR CAR AND METHOD OF 

ADJUSTING 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :62/356,224  

(32) Priority Date  :29/06/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
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      Address of Applicant :1 Carrier Place, Farmington, 
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(72)Name of Inventor : 

   1)STEPP, Jerry L. 

   2)BUENTELLO, Jesus Valenzuela 
 

(57) Abstract : 

An adjustable handrail system for a top region of an elevator car includes a first stationary post fixed to a top surface of the elevator 

car and extending upwardly therefrom along a first longitudinal axis. Also included is a second stationary post fixed to the top surface 

of the elevator car and extending upwardly therefrom along a second longitudinal axis, the first and second stationary posts spaced 

from each other and oriented parallel to each other. Further included is an adjustable handrail panel translatable between a first 

position and a second position, the adjustable handrail panel operatively coupled to the first stationary post and the second stationary 

post and translatable perpendicularly relative to the first and second longitudinal axes and parallel to the top surface of the elevator 

car. 
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(54) Title of the invention : MOTORCYCLE 
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      Address of Applicant :1-1 Minami-Aoyama 2-chome, Minato-

ku, Tokyo 107-8556, Japan Japan 

(72)Name of Inventor : 

   1)MAEDA, Kenichi  
 

(57) Abstract : 

A motorcycle 1 according to one embodiment includes: a main frame 5 extending rearward from a head pipe 3; an engine 10 disposed 

below the main frame 5 such that a cylinder axis CL is directed vertically; a fuel tank 15 disposed above the engine 10; and a canister 

20 which collects fuel vapor in the fuel tank 15, wherein the canister 20 is disposed below the main frame 5 such that, as viewed from 

a vehicle side, at least a portion of the canister 20 is positioned behind a rear end 13re of a cylinder head 13 of the engine 10 and 

above an upper end 13ue of the cylinder head 13. 
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   4)Kazuhiro ITOU  

   5)Junpei MIYATA  
 

(57) Abstract : 

Provided is a technique for protecting all components of a radio repeater used for a train radio system against damage caused by 

lightning. A lightning arrester of the present disclosures is a lightning arrester for protecting a target to be protected from an excessive 

current, including an inner conductor and an outer conductor each adapted to propagate therethrough a signal to be input to the target; 

a first switching element; a second switching element; and an earth terminal. Herein, the first switching element and the second 

switching element are connected in series between the inner conductor and the outer conductor. Operating voltages of the first 

switching element and the second switching element are higher than a voltage level of power contained in the signal that propagates 

through the inner conductor and the outer conductor. A capacitance of the first switching element is smaller than a capacitance of the 

second switching element. A combined capacitance of the first switching element and the second switching element is set to a value 

that allows the signal to propagate through the inner conductor and the outer conductor without interruption in normal time even when 

attenuation occurs. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR INSTALLING, COMMISSIONING, TESTING, AND 

MAINTAINING A FIRE ALARM CONTROL PANEL VIA A MOBILE DEVICE  
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   1)HONEYWELL INTERNATIONAL INC.  
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Morristown, N.J. 07962-2245, USA U.S.A. 

(72)Name of Inventor : 

   1)VENKATESH, Balamurugan 

   2)MUKUNDAN, Sameesh 
 

(57) Abstract : 

Systems and methods for installing, commissioning, testing, and maintaining a fire alarm control panel via a mobile device are 

provided. Some methods can include receiving a first signal from a fire alarm control panel device, the first signal containing 

identifying information of the fire alarm control panel device, transmitting a second signal containing the identifying information to a 

server device, receiving a third signal containing a second piece of information from the server device, and displaying the second 

piece of information on a user interface device, wherein the second piece of information includes information for installing, 

commissioning, testing, or maintaining the fire alarm control panel device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714021626 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : CONTROL SYSTEM FOR INTERNAL COMBUSTION ENGINE 
 

  

(51) International classification  :B60T8/1766  

(31) Priority Document No  
:2016-

128689  

(32) Priority Date  :29/06/2016 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOYOTA JIDOSHA KABUSHIKI KAISHA  
      Address of Applicant :1, Toyota-cho, Toyota-shi, Aichi-ken 

471-8571, Japan Japan 

(72)Name of Inventor : 

   1)Masato IKEMOTO  
 

(57) Abstract : 

An internal combustion engine includes a plurality of cylinders, a plurality of fuel injection valves, a control chamber provided in each 

of the fuel injection valves. A control system for the internal combustion engine includes an electronic control unit which is 

configured to: (i) reduce a pressure of the fuel in the control chamber to be lower than a pressure of the fuel in the fuel passage 

connected to the control chamber, in each of the fuel injection valves, (ii) reduce the pressure of the fuel such that a first pressure 

difference is equal to or larger than a predetermined pressure difference, so as to move the needle in a direction to open the injection 

holes, and (iii) reduce the reference pressure by reducing the pressure of the fuel in a second injection valve, such that the first 

pressure difference after operation is smaller than the predetermined pressure difference. SELECTED DRAWING: FIG. 5 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714021627 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : TRAVERSING DEVICE FOR A DRAFTING UNIT OF A TEXTILE MACHINE AND METHOD FOR 

OPERATING THE SAME 
 

  

(51) International classification  :D01H1/40  

(31) Priority Document No  
:10 2016 

111 530.4  

(32) Priority Date  :23/06/2016 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MASCHINENFABRIK RIETER AG  
      Address of Applicant :Klosterstrasse 20, 8406 Winterthur, 

Switzerland Switzerland 

(72)Name of Inventor : 

   1)Gerd Stahlecker 

   2)Karlheinz Huber  
 

(57) Abstract : 

The invention relates to a traversing device for a drafting unit of a textile ma-chine for traversing at least one fiber strand (2) and 

having a displaceable rail (3) running along the drafting unit, having at least one guide element (4) dis¬placeable by means of the rail 

(3) for traversing the fiber strand (2) through the drafting unit, the rail being displaceable in the longitudinal direction there¬of by 

means of a drive (5), so that the rail (3) can be imparted with a guiding motion (Cb). According to the invention, the traversing device 

(1) comprises at least one support drive (6) supporting the guiding motion (Cb) of the rail (3) with a pulling force (Zk, Zk). The 

invention further relates to a method for op¬erating the traversing device (1). According to the invention, the rail (3) of the traversing 

device is thereby subjected to a pulling force (Zk, Zk) by the at least one support drive (6) and/or the drive (5). REFER TO FIG. 2 

  

 

No. of Pages : 31 No. of Claims : 19 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   161 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201714021630 A 

(19) INDIA  

(22) Date of filing of Application :20/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : CONTROL APPARATUS FOR HYBRID VEHICLE AND CONTROL METHOD FOR HYBRID 

VEHICLE 
 

  

(51) International classification  :B60K6/12  

(31) Priority Document No  
:2016-

128980  

(32) Priority Date  :29/06/2016 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOYOTA JIDOSHA KABUSHIKI KAISHA  
      Address of Applicant :1, Toyota-cho, Toyota-shi, Aichi-ken 

471-8571, Japan Japan 

(72)Name of Inventor : 

   1)Hidehiro OBA 
 

(57) Abstract : 

An electronic control unit (100) is configured to select one of a series mode, a series-parallel mode and a parallel mode as a running 

mode. A load level of a hybrid vehicle (1) is set to a value that is high in the order of a load level at which the parallel mode is 

selected, a load level at which the series-parallel mode is selected, and a load level at which the series mode is selected. That is, the 

electronic control unit (100) selects the series-parallel mode in an intermediate load region, selects the series mode in a low load 

region, and selects the parallel mode in a high load region. SELECTED DRAWING: FIG 5 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714022253 A 

(19) INDIA  

(22) Date of filing of Application :26/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : LUBRICATING OIL COMPOSITIONS 
 

  

(51) International classification  
:C10G 

50/02  

(31) Priority Document No  
:EP 

16177243.9  

(32) Priority Date  :30/06/2016 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INFINEUM INTERNATIONAL LIMITED  
      Address of Applicant :P.O. Box 1, Milton Hill, Abingdon, 

Oxfordshire OX13 6BB, United Kingdom U.K. 

(72)Name of Inventor : 

   1)HARTLEY, Joseph Peter 
 

(57) Abstract : 

A crankcase lubricating oil composition for the crankcase of a spark-ignited or compression-ignited internal combustion engine, 

comprising a magnesium-containing detergent, in an amount sufficient to provide from 200-4000 ppm magnesium to the lubricating 

oil composition, in combination with an oil-soluble or oil-dispersible molybdenum compound in an amount sufficient to provide from 

600-1500 ppm molybdenum atoms to the lubricating oil composition, and with an oil-soluble or oil-dispersible boron-containing 

compound in an amount sufficient to provide from 200-600 ppm boron atoms to the lubricating oil composition to improve the friction 

and fuel economy performance. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714010550 A 

(19) INDIA  

(22) Date of filing of Application :24/03/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : TRANSMISSION UNIT 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  
:2016-

129281  

(32) Priority Date  :29/06/2016 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DAIHATSU MOTOR CO., LTD.  
      Address of Applicant :1-1, Daihatsucho, Ikeda-shi, Osaka 563-

8651, Japan Japan 

(72)Name of Inventor : 

   1)OKUBO, Mitsuhide 

   2)MATSUMOTO, Kyouta  

   3)SHIMAMOTO, Masao  

   4)DANJOU, Hiroki  
 

(57) Abstract : 

A torque converter 2 and an automatic transmission 3 are housed respectively in a first case 61 and a second case 62 of a unit case 4. 

The first case 61 and the second case 62 are coupled and integrated together.An input shaft 41 of the automatic transmission 3 is 

rotatably inserted into a stator shaft 42. The stator shaft 42 is configured to hold a stator 16 of the torque converter 2. A retainer 43 

fitted onto the stator shaft 42 not to rotate relative to the stator shaft 42 is provided between the torque converter 2 and the automatic 

transmission 3. The retainer 43 is integrally formed with the first case 61.Moreover, a transmission unit is provided, which has such a 

shaft support structure that failure in press-fitting between a stator shaft and a retainer can be reduced. The retainer 45 disposed 

between a torque converter 2 and an automatic transmission 3 is press-fitted onto the stator shaft 44. The retainer 45 is fixed to a unit 

case 4 such that the stator shaft 44 is provided at the unit case 4 in a fixed manner. A needle roller bearing 47 is interposed between 

the stator shaft 44 and an input shaft 41 of the automatic transmission 3 inserted into the stator shaft 44. The needle roller bearing 47 is 

disposed at a position facing the retainer 45 in a rotation radius direction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201714011133 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DISCHARGING METHOD OF BUS CAPACITOR, CONTROLLER, DC-DC CONVERTER AND 

INVERTER•  
 

  

(51) International classification  :H02M7/5387,  

(31) Priority Document No  :201610518900.4  

(32) Priority Date  :30/06/2016 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SUNGROW POWER SUPPLY CO., LTD. 
      Address of Applicant :No. 1699 Xiyou Rd., New & High 

Technology Industrial Development Zone, Hefei, Anhui 230088, 

P. R. China China 

(72)Name of Inventor : 

   1)JIANG, Tao 

   2)CHEN, Peng 

   3)WANG, Xiaofei 

   4)LI, Fei 
 

(57) Abstract : 

A discharging method of a bus capacitor, a controller, a DC-DC converter and an inverter are provided. After a DC-DC converter or 

an inverter is powered off, in a case that a detected voltage across a bus capacitor of the DC-DC converter or the inverter is 

determined to meet a preset condition, a switch of the DC-DC converter or the inverter is controlled to be turned on or turned off to 

cause the bus capacitor, the switch, and a reactor of the DC-DC converter or the inverter to form a current loop, until the voltage does 

not meet the preset condition. Based on the method, discharging function is achieved for the bus capacitor after the DC-DC converter 

or the inverter is powered off, without the need for an additional discharging circuit, which solves problems caused by the additional 

discharging circuit required in the conventional technology. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022917 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : A BATHING APPARATUS WITH RECYCLING SYSTEM 
 

  

(51) International classification  :A47K3/022,A47K3/06  

(31) Priority Document No  :PI 2014703602  

(32) Priority Date  :02/12/2014 

(33) Name of priority country  :Malaysia 

(86) International Application No 

        Filing Date 

:PCT/MY2015/000102  

:02/12/2015 

(87) International Publication No  :WO 2016/089197  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JOHNSON & NICHOLSON (M) SDN BHD  
      Address of Applicant :No.7 Wisma Johnson & Nicholson 

Jalan 4/93 Taman Miharja 55200 Kuala Lumpur Malaysia 

(72)Name of Inventor : 

   1)HONG MENG Alan Chew 

   2)YIP Chew Joon 
 

(57) Abstract : 

A bathing apparatus (100) includes a lower body (102) comprising an engine components an upper body (108) mounted on said lower 

body (102) includes a watertight enclosure adapted to accommodate a person therein wherein said engine components in said lower 

body (102) configured to manage the water in enclosure of said upper body (108) by receiving water therein from outside and 

pumping the water into said upper body (108). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022928 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : NOVEL COMPOUNDS SYNTHESIS METHOD THEREOF AND USE OF SAME IN MEDICINE AND 

IN COSMETICS 
 

  

(51) International 

classification  
:C07D231/12,C07D333/24,C07D233/64  

(31) Priority Document 

No  
:1463033  

(32) Priority Date  :19/12/2014 

(33) Name of priority 

country  
:France 

(86) International 

Application No 

        Filing Date 

:PCT/FR2015/053581  

:17/12/2015 

(87) International 

Publication No  
:WO 2016/097626  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)GALDERMA RESEARCH & DEVELOPMENT  
      Address of Applicant :2400 Route des Colles Les Templiers 

06410 Biot France 

(72)Name of Inventor : 

   1)PORTAL Thibaud  
 

(57) Abstract : 

The invention relates to novel compounds to the synthesis method thereof and to the use of same in medicine and in cosmetics. The 

invention relates to novel compounds ligands that modulate RAR receptors. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023014 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : DNA ANTIBODY CONSTRUCTS AND METHOD OF USING SAME 
 

  

(51) International classification  :A61K39/00,A61K39/395  

(31) Priority Document No  :62/086157  

(32) Priority Date  :01/12/2014 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/US2015/063174  

:01/12/2015 
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(61) Patent of Addition to Application 

Number  
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:NA 

:NA 
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(71)Name of Applicant :  

   1)THE TRUSTEES OF THE UNIVERSIT Y OF 

PENNSYLVANIA  
      Address of Applicant :3160 Chestnut Street Suite 200 

Philadelphia PA 19104 U.S.A. 

   2)INOVIO PHARMACEUTICALS INC.  
(72)Name of Inventor : 

   1)WEINER David B. 

   2)MUTHUMANI Karuppiah  

   3)FLINGAI Seleeke 

   4)SARDESAI Niranjan  
 

(57) Abstract : 

Disclosed herein is a composition including a recombinant nucleic acid sequence that encodes an antibody. Also disclosed herein is a 

method of generating a synthetic antibody in a subject by administering the composition to the subject. The disclosure also provides a 

method of preventing and/or treating disease in a subject using said composition and method of generation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022702 A 

(19) INDIA  

(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : A METHOD FOR SUGGESTING ONE OR MORE MULTI WORD CANDIDATES BASED ON AN 

INPUT STRING RECEIVED AT AN ELECTRONIC DEVICE 
 

  

(51) International classification  :G06F17/27  

(31) Priority Document No  :1500105.0  

(32) Priority Date  :06/01/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/EP2016/050001  

:02/01/2016 

(87) International Publication No  :WO 2016/110454  

(61) Patent of Addition to Application 

Number  
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(71)Name of Applicant :  

   1)WHAT3WORDS LIMITED  
      Address of Applicant :213 Westbourne Studios 242 Acklam 

Road London W10 5JJ U.K. 

(72)Name of Inventor : 

   1)GANESALINGAM Mohan  

   2)SHELDRICK Christopher  

   3)WALEY COHEN Jack  
 

(57) Abstract : 

Provided is a computer implemented method device and system for suggesting one or more multi word candidates based on an input 

string of characters received at an electronic device. The method comprises the steps of: a) for each of a plurality of n selected parts of 

a received input string selecting m candidate words from a fixed dictionary of q words where n m and q each comprise positive 

integers n is greater than or equal to 2 and m is less than q; and b) selecting from the resultant m combinations of candidate words a 

subset p of candidate combinations of words where p is a positive integer and p is less than m. In some embodiments the multi word 

candidates can be resolved to respective unique geographical locations and a subset of the multi word candidates or their resolved 

geographical locations can be presented at the electronic device for user selection. It is preferred that the plurality of n selected parts of 

the received input string comprises x words comprising the received word input string such that n=x. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022703 A 

(19) INDIA  

(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : A METHOD FOR SUGGESTING CANDIDATE WORDS AS REPLACEMENTS FOR AN INPUT 

STRING RECEIVED AT AN ELECTRONIC DEVICE 
 

  

(51) International classification  :G06F17/27,G06F7/02  

(31) Priority Document No  :1500104.3  

(32) Priority Date  :06/01/2015 

(33) Name of priority country  :U.K. 
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        Filing Date 
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:02/01/2016 
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(61) Patent of Addition to Application 
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(71)Name of Applicant :  

   1)WHAT3WORDS LIMITED  
      Address of Applicant :213 Westbourne Studios 242 Acklam 

Road London Greater London W10 5JJ U.K. 

(72)Name of Inventor : 

   1)GANESALINGAM Mohan  
 

(57) Abstract : 

Provided is a computer implemented method for suggesting one or more candidate words from a list of words based on an input string 

received at an electronic device. Preferably the list of words comprises an ordered list of words. The method comprises a first step of 

providing an array in memory for receiving edit distance values between initial substrings of the input string and initial substrings of 

each word in a set of some or all of the words in the list of words. The method includes applying an edit distance algorithm comparing 

a selected word to a received input string in order to obtain the aforementioned edit distance values. The selected word may comprise 

an empty string of no characters. The method includes determining for one or more words of the set of words a number of characters 

K by which it overlaps with a prefix of a previously considered word and retaining edit distance values in said memory array for said 

word being considered using some or all of the edit distance values for the K prefix characters of the previously considered word. 

From the edit distance values it is possible to identify one or more candidate words from the word list as a replacement for the 

received input string in a fast and efficient manner. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022728 A 

(19) INDIA  

(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : COVER FOR AN ELECTROLYSIS CELL FOR PRODUCING ALUMINIUM 
 

  

(51) International classification  :C25C3/10,C25C3/22  

(31) Priority Document No  :2014154035  

(32) Priority Date  :29/12/2014 

(33) Name of priority country  :Russia 
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        Filing Date 

:PCT/RU2015/000716  
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Number  
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(71)Name of Applicant :  

   1)OBSHESTVO S OGRANICHENNOY 

OTVETSTVENNOSTYU OBEDINENNAYA K OMPANIYA 

RUSAL INZHENERNO TEKHNOLOGICHESKIY TSENTR  
      Address of Applicant :ul. Pogranichnikov 37/1 Krasnoyarsk 

660111 Russia 

(72)Name of Inventor : 

   1)GUSEV Aleksandr Olegovich 

   2)SIMAKOV Dmitriy Aleksandrovich  

   3)SLUCHENKOV Oleg Valentinovich 
 

(57) Abstract : 

The invention relates to non ferrous metallurgy more particularly to producing aluminium by electrolysis and even more particularly 

to a structural element for covering the space above a melt in an electrolysis cell for producing aluminium by the electrolysis of 

cryolite alumina melts. In a cover for an electrolysis cell for producing aluminium which is in contact with a vapour gas phase when 

the electrolysis cell is in operation and which is in the form of central and peripheral sections which are moveably arranged relative to 

each other the central and peripheral sections are made from a corrosion resistant and erosion resistant material which comprises 80.0 

99.0 wt% of fluorophlogopite and 20.0 1.0 wt% of a refractory filler. The central sections of the cover may be permanently fixed on 

each anode rod and the peripheral sections may be configured as convex panels rigidly and removably fixed on the top surface of a 

cathode and supported by the central section of the cover. Moreover the refractory filler may be chosen from the following chemical 

substances: clay calcium fluoride rutile sodium aluminosilicate fluorapophyllite nepheline olivine magnesium fluoride and spinel. The 

end and side joints of the central and peripheral covers may be coated with a sealant layer in the form of a layer of alumina and the 

central section of the cover may be provided with apertures. The use of this invention provides for the hermetic sealing of the 

cover the reliability and safety of the structure and a reduction in energy consumption. 
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(54) Title of the invention : HIGH STRENGTH COLD ROLLED STEEL PLATE AND METHOD FOR PRODUCING SAME 
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(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoda 

ku Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)TAKASHIMA Katsutoshi  

   2)FUNAKAWA Yoshim asa 
 

(57) Abstract : 

Provided are: a high strength cold rolled steel plate having a tensile strength (TS) of 1150 MPa or more and excellent elongation and 

delayed fracture resistance; and a method for producing same. The high strength cold rolled steel plate has a component composition 

comprising in mass% 0.16 0.30% of C 1.20 2.20% of Si 1.50 2.50% of Mn 0.05% or less of P 0.005% or less of S 0.10% or less of 

Al  0.007% or less of N at least one of Ti and Nb (with the total of Ti + Nb being 0.04 0.15%) and a remainder of Fe and unavoidable 

impurities. The high strength cold rolled steel plate is configured so as to have a composite structure comprising 45 65% by volume 

fraction of ferrite having an average crystal grain size of 3 µm or less 35 55% by volume fraction of tempered martensite having an 

average crystal grain size of 2 µm or less and 5% or less (including 0%) of non recrystallized ferrite having an average crystal grain 

size of 5 µm or less. 
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(54) Title of the invention : HIGH STRENGTH COLD ROLLED STEEL PLATE AND METHOD FOR PRODUCING SAME 
 

  

(51) International classification  :C22C38/00,C21D9/46,C22C38/06  

(31) Priority Document No  :2015038506  

(32) Priority Date  :27/02/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2015/006347  

:21/12/2015 

(87) International Publication 

No  
:WO 2016/135794  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoda 

ku Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)TAKASHIMA Katsutoshi  

   2)FUNAKAWA Yoshimasa 
 

(57) Abstract : 

Provided are: a high strength cold rolled steel plate having excellent elongation (EL) an excellent hole expansion ratio () and a low 

yield ratio (YR); and a method for producing same. The high strength cold rolled steel plate has a component composition 

comprising in mass% 0.15 0.25% of C 1.0 2.0% of Si 1.8 2.5% of Mn 0.10% or less of P 0.010% or less of S 0.10% or less of 

Al  0.010% or less of N and a remainder of Fe and unavoidable impurities. The high strength cold rolled steel plate has a composite 

structure comprising 30 55% by volume fraction of ferrite having an average crystal grain size of 5 µm or less 5 15% by volume 

fraction of residual austenite having an average crystal grain size of 2 µm or less and 30 60% by volume fraction of tempered 

martensite having an average crystal grain size of 2 µm or less. The high strength cold rolled steel plate is configured so that 10 or 

more pieces of the residual austenite are present in 1000 µm thereof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022732 A 

(19) INDIA  

(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : CONTAINMENT SYSTEM FOR BATTERY MODULES 
 

  

(51) International classification  :H01M2/10  

(31) Priority Document No  :62/100662  

(32) Priority Date  :07/01/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/012274  

:06/01/2016 

(87) International Publication No  :WO 2016/112067  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EOS ENERGY STORAGE LLC 
      Address of Applicant :3920 Park Avenue Edison NJ 08820 

U.S.A. 

(72)Name of Inventor : 

   1)OVADIA Neil  

   2)ADAMSON George W. 
 

(57) Abstract : 

An apparatus for storing one or more battery modules (100) comprising a containment tray (300 500 700 1000) defined by opposing 

front and back faces (314 316 714 716 1014 1016) opposing side faces (318 718 1018) and opposing top and bottom surfaces 

(310 312 522 532 710 712 1010 1011 1012) oriented perpendicular to the front back and side faces wherein the containment tray has a 

receiving area (302 518 702 1002) formed in the top surface for receiving one or more battery modules the receiving area comprising 

a receiving surface (320 520 720 1020) oriented parallel to and located between the opposing top and bottom surfaces for supporting 

the one or more battery modules. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022733 A 

(19) INDIA  

(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : MODULE TERMINAL BLOCK CONNECTION STRUCTURE AND CONNECTION METHOD 
 

  

(51) International classification  :H01R9/22,H01R12/51,H05K1/18  

(31) Priority Document No  :2014255381  

(32) Priority Date  :17/12/2014 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2015/081025  

:04/11/2015 

(87) International Publication 

No  
:WO 2016/098475  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)DAIKIN INDUSTRIES LTD.  
      Address of Applicant :Umeda Center Building 4 12 Nakazaki 

Nishi 2 chome Kita ku Osaka shi Osaka 5308323 Japan 

(72)Name of Inventor : 

   1)KOTERA Keito  

   2)DOI Hirotaka  

   3)HIRAOKA Nobuyasu  

   4)DOUMAE Hiroshi  

   5)TAKEZOE Michiya  

   6)KOYAMATakuji  
 

(57) Abstract : 

A module terminal block connection structure of the present invention is provided with: a printed wiring board; a terminal block 

which is arranged on one surface (front surface) of the printed wiring board which is formed to a three dimensional shape from a 

conductive material and which is fixed to the printed wiring board; a power module arranged on the other surface (back surface) of the 

printed wiring board and having an electrical circuit and lead pins of a press fit type serving as circuit terminals of the electrical 

circuit; and a conductive part which is electrically connected to the terminal block which has holes (through holes) into which the lead 

pins are pressure fit and which becomes electrically connected to the power module in a state where the lead pins have been pressure 

fit into the holes. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023039 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : RESIN FOR OFFSET PRINTING INK 
 

  

(51) International 

classification  
:C09D11/104,C08G63/54,C09D11/107  

(31) Priority Document No  :2015015977  

(32) Priority Date  :29/01/2015 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2015/084897  

:14/12/2015 

(87) International 

Publication No  
:WO 2016/121246  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HARIMA CHEMICALS INC.  
      Address of Applicant :671 4 Mizuashi Noguchi cho Kakogawa 

shi Hyogo 6750019 Japan 

(72)Name of Inventor : 

   1)OKAWACHI Keijiro  

   2)SASAKURA Keiji  

   3)HISADA Hiroyuki  
 

(57) Abstract : 

This resin for an offset printing ink contains a resin obtained by reacting resin raw materials that include a rosin an a  unsaturated 

carboxylic acid and/or an anhydride thereof a resin acid and/or an oil/fat a polyhydric alcohol a first metal compound comprising an 

alkali metal compound and a second metal compound comprising a metal compound other than an alkali metal compound. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023042 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : APPARATUS AND METHOD FOR MONITORING HYPOGLYCAEMIA CONDITION 
 

  

(51) International classification  :A61B5/01,A61B5/11  

(31) Priority Document No  :2014904878  

(32) Priority Date  :02/12/2014 

(33) Name of priority country  :Australia 

(86) International Application No 

        Filing Date 

:PCT/AU2015/050756  

:01/12/2015 

(87) International Publication No  :WO 2016/086267  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FIREFLY HEALTH PTY LT D 
      Address of Applicant :Level 1 10 Yarra Street South Yarra 

Victoria 3141 Australia 

(72)Name of Inventor : 

   1)FIFIELD Warwick Lewis  

   2)SMITH Michael John 

   3)BOLTON Samuel Thomas 

   4)HARCOURT Jefferson Grey 

   5)LOVE Allison Kathryn  

   6)DISTEL Robert Harry  

   7)HAMILTON Stewart Grant  
 

(57) Abstract : 

An apparatus to monitor for hypoglycaemia in a human the apparatus including: two or more sensors to concurrently measure two or 

more physical properties over time the physical properties including one or more temperatures and/or one or more movements of an 

arm and/or a hand of the human; and an electronic system configured to: receive signals representative of the measured physical 

properties; and process the received signals to generate an output indicative of hypoglycaemia in the human. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023044 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : PORTABLE DEVICE FOR THE IN LINE MEASUREMENT OF THE HYDROGEN SULFIDE 

CONCENTRATION OF AN OFF GAS 
 

  

(51) International classification  :G01N21/3504,G01N21/33  

(31) Priority Document No  :1550615  

(32) Priority Date  :27/01/2015 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2016/051586  

:26/01/2016 

(87) International Publication No  :WO 2016/120277  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARKEMA FRANCE  
      Address of Applicant :420 rue dEstienne dOrves 92700 

Colombes France 

(72)Name of Inventor : 

   1)HUMBLOT Francis  

   2)SCHMITT Paul Guillaume  

   3)DUBOS Jean Luc 
 

(57) Abstract : 

The invention relates to a device and to a method for continuously measuring the hydrogen sulfide concentration of an off gas by 

means of a detachable device suitable for being temporarily connected to equipment producing said off gas the method comprising a 

step of measuring the absorption of electromagnetic radiation by the off gas. Said device and said method can be used in particular to 

measure the hydrogen sulfide concentration in an off gas produced during a step of sulfiding a hydroprocessing catalyst. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023045 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : OPTICAL CONNECTOR 
 

  

(51) International classification  :G02B6/43,G02B6/04,G02B6/36  

(31) Priority Document No  :2015001577  

(32) Priority Date  :07/01/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2015/085087  

:15/12/2015 

(87) International Publication No  :WO 2016/111123  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1 7 1 Konan Minato ku Tokyo 1080075 

Japan 

(72)Name of Inventor : 

   1)NAKAJIMA Yasuhisa  

   2)YAMAMOTO Masanari  
 

(57) Abstract : 

An optical fiber connector according to the present invention is provided with a plurality of optical transmission paths of which the 

end surface is arranged within a predetermined region and which transmit optical signals. The optical transmission paths which 

correspond to transmission channels or reception channels are arranged in point symmetry with respect to the center of the 

predetermined region. As a result of such a configuration it is possible to connect even if the orientation of the optical connector 

changes. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023046 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : WIRELESS COMMUNICATION EQUIPMENT AND WIRELESS COMMUNICATION METHOD 
 

  

(51) International classification  :H04W24/02  

(31) Priority Document No  :201510124590.3  

(32) Priority Date  :20/03/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2015/093972  

:06/11/2015 

(87) International Publication No  :WO 2016/150167  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1 7 1 Konan Minato ku Tokyo 108 0075 

Japan 

(72)Name of Inventor : 

   1)CUI Qimei 

   2)TAO Xiaofeng 

   3)ZHOU Xiang 

   4)LIU Jiahui  

   5)CHEN Ningyu 
 

(57) Abstract : 

The present disclosure relates to wireless communication equipment and a wireless communication method. According to the wireless 

communication equipment for a base station side in an embodiment the wireless communication equipment comprises one or multiple 

processors and the one or multiple processors are configured to: determine to be transmitted communication content of a user 

equipment for a base station on a target unauthorized frequency band and estimate a transmission progress; and generate indicating 

information about the transmission progress and add the indicating information into a communication frame of the user equipment for 

transmitting the indicating information. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023047 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : PROCESS STABILIZATION OF POLYMER COMPOSITIONS COMPRISING PHOSPHOROUS 

CONTAINING FLAME RETARDANTS 
 

  

(51) International classification  :C08K5/5317,C09K21/04  

(31) Priority Document No  :62/101789  

(32) Priority Date  :09/01/2015 
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(71)Name of Applicant :  

   1)LANXESS SOLUTIONS US INC. 
      Address of Applicant :199 Benson Road Middlebury CT 

06749 U.S.A. 

(72)Name of Inventor : 

   1)STOCKDALE Zachary D.  

   2)TIMBERLAKE Larry D.  

   3)HANSON Mark V.  

   4)FIELDING William R.  
 

(57) Abstract : 

Flame retardant polymer compositions comprising certain polymers a flame retardant material obtained by heating certain phosphonic 

acid sate at temperatures over 200°C and certain clays or metal compounds such as select metal borates oxides hydroxides oxide 

hydroxides etc. are readily processed at elevated temperatures and under high stress conditions whereas similar compositions without 

the clays or metal compounds of the invention are prone to decomposition. For example polyamide compositions comprising the 

flame retardant material obtained by heating certain phosphonic acid salts at temperatures over 200°C hydrotalcite clays and/or 

borates oxides hydroxides oxide hydroxides of zinc or calcium are highly stable to thermal processing under strenuous conditions such 

as high temperature extrusion. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022734 A 

(19) INDIA  

(22) Date of filing of Application :29/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : INNER SURFACE FEATURES FOR CO CURRENT CONTACTORS 
 

  

(51) International classification  :B01D53/14,B01D53/18,C10L3/10  

(31) Priority Document No  :62/117234  

(32) Priority Date  :17/02/2015 
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        Filing Date 

:PCT/US2016/014513  
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(72)Name of Inventor : 

   1)NORTHROP P. Scott 

   2)FREEMAN Stephanie A. 

   3)CULLINANE J.  Tim  

   4)GRAVE Edward J. 

   5)YEH Noman K. 
 

(57) Abstract : 

A co current contactor (202a 202b 202c 202d) for separating components in a fluid stream the co current contactor comprising a first 

inlet configured to receive the fluid stream proximate to a first end (208a 208b 208c 208d) of the co current contactor a second inlet 

configured to receive a solvent proximate the first end of the co current contactor and a mass transfer section (222) configured to 

receive the fluid stream and the solvent and to provide a mixed two phase flow wherein the mass transfer section comprises a surface 

feature along an inner surface of the mass transfer section configured to reduce film flow along an inner wall of the mass transfer 

section and wherein the surface feature comprises at least one of a hydrophobic surface a superhydrophobic surface a porous wall 

surface and a nonlinear surface irregularity extending radially inward or radially outward along the inner surface of the mass transfer 

section. 
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(54) Title of the invention : SINGLE CARD SEPARATION APPARATUS AND CARD DISTRIBUTION DEVICE 
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(72)Name of Inventor : 

   1)HUANG Weiquan 

   2)XIE Xuewei 

   3)GUAN Zeyan 

   4)LEI Yun  
 

(57) Abstract : 

A single card separation apparatus and a card distribution device resolve the technical problems that sufficient contact between a 

rubber wheel and cards is difficult to be ensured because gaps between the rubber wheel and the cards are generated when an existing 

card separation mechanism separates a plurality of stacked and inclined cards and resolve the technical problems that the surfaces of 

the cards are lost because a scraper reciprocates in an existing mechanical card separation mechanism. The single card separation 

apparatus comprises a support (4); a driving shaft (2) the driving shaft being mounted on the support through a bearing and vertically 

moving on the support; a separating wheel (1) mounted on the driving shaft; and a pin (3) used for transmitting power of the driving 

shaft to the separating wheel; and further comprises an elastic component (11) used for providing downward pressure to the driving 

shaft one end of the elastic component being fixed on the support and the other end being mounted on the driving shaft so that the 

separating wheel keeps downward pressure under the action of an elastic force all the time. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022748 A 

(19) INDIA  
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(54) Title of the invention : COATING COMPOSITIONS FOR PACKAGING ARTICLES SUCH AS FOOD AND BEVERAGE 

CONTAINERS 
 

  

(51) International 

classification  
:C09D133/02,C09D133/08,C09D133/10  
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(32) Priority Date  :24/12/2014 
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(71)Name of Applicant :  

   1)VALSPAR SOURCING INC.  
      Address of Applicant :PO Box 1461 Minneapolis MN 55440 

U.S.A. 

(72)Name of Inventor : 

   1)GIBANEL Sebastien 

   2)PROUVOST Benoit 
 

(57) Abstract : 

A method of forming a coating on a food or beverage container which includes spraying a coating composition onto an interior surface 

of the food or beverage container where the coating composition includes an emulsion polymerized latex copolymer having 

copolymer chains of one or more mono unsaturated monomers that are cross linked with one or more multi unsaturated monomers. 

The method also includes heating the sprayed coating composition to cure the coating composition thereby providing the coating on 

the interior surface of the food or beverage container. 

  

 

No. of Pages : 45 No. of Claims : 90 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   184 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201717022751 A 
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(54) Title of the invention : VEHICULAR AIR CLEANER DEVICE 
 

  

(51) International classification  :F02M35/024  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date 
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Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)HONDA MOTOR CO. LTD.  
      Address of Applicant :1 1 Minami Aoyama 2 chome Minato 
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(72)Name of Inventor : 

   1)TAKADA Yasuhiro  

   2)KUMAMARU Junji  

   3)HISANO Masaya 

   4)OKUNO Ryu 
 

(57) Abstract : 

This vehicular air cleaner device (60) is provided with a connecting tube (110) which extends from an air cleaner (80) to an air intake 

passage of an internal combustion engine. The connecting tube (110) is provided with a connecting tube flange part (111) which 

extends in the radial direction. An element (70) is provided with: an element base part (72) having a filter (71) fitted thereto; and an 

element flange part (75) which extends in the radial direction from the element base part (72). A case main body (81) is provided with: 

a cylindrical part (85) which is formed so as to surround the connecting tube (110) and which has a connecting opening (86) formed 

therein; and an element support part (84) which engages with the element flange part (75). The connecting tube flange part (111) is in 

contact with the element flange part (75) at one side surface (111a) thereof and is in contact with the inner end (87) of the cylindrical 

part (85) at another side surface (111b) thereof. 

  

 

No. of Pages : 26 No. of Claims : 9 



The Patent Office Journal No. 01/2018 Dated 05/01/2018                                   185 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201717023048 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 05/01/2018 

  

(54) Title of the invention : METHOD FOR PRODUCING A LAMINAR PRODUCT PARTICULARLY SUITABLE FOR 
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      Address of Applicant :Mare de Deu del Pilar 8 E 08392 Sant 

Andreu de Llavaneras (Barcelona) Spain 

(72)Name of Inventor : 

   1)CAMPOS BECEIRO Alberto  
 

(57) Abstract : 

The invention relates to: a method for producing a laminar product suitable for manufacturing external covers of sanitary towels and 

nappies formed by a polymeric coating deposited over the surface of a non woven fabric substrate; and the laminar product produced 

using said method. The method comprises the following steps: producing adhesive polymeric mixtures; supplying the mixtures in a 

melted state to a screen type applicator; coating the substrate with the adhesive polymeric mixtures; and winding the produced laminar 

product. The produced product comprises a polymeric coating joined to the non woven fabric substrate wherein the polymeric coating 

consists of an adhesive polymeric layer having a reduced thickness of between 1 and 10 micra said product being suitable for medical 

and personal hygiene applications. 
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(54) Title of the invention : WEIGHTED SUBSYMBOLIC DATA ENCODING 
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(57) Abstract : 

Described herein is a method and system of geometrically encoding data including partitioning data into a plurality of semantic classes 

based on a dissimilarity metric generating a subspace formed by first and second data elements the first and second data elements 

being included in first and second numbers of partitioned semantic classes encoding the first data element with respect to the second 

data element such that the generated subspace formed by the first data element and the second data element is orthogonal computing a 

weight distribution of the first data element with respect to the second data element the weight distribution being performed for each 

of the first number of semantic classes and the second number of semantic classes and determining a dominant semantic class 

corresponding to an ordered sequence of the first data element and the second data element the dominant semantic class having a 

maximum weight distribution. 
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(71)Name of Applicant :  
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France 
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(72)Name of Inventor : 

   1)HAZOT Pascale 

   2)MALLEIN GERIN Frdric  
 

(57) Abstract : 

The present invention relates to a process for obtaining an implantable cartilage gel for hyaline cartilage tissue repair comprising 

particles of hydrogel of chitosan and cells capable of forming hyaline cartilage said process comprising a step of amplification of 

primary cells in a three dimensional structure comprising particles of physical hydrogel of chitosan or of chitosan derivative then a 

step of redifferentiation and of induction of extracellular matrix synthesis by said amplified cells within the same three dimensional 

structure wherein said cells are primary articular chondrocytes and/or primary mesenchymal stem cells differentiated into 

chondrocytes. The present invention also relates to the resulting cartilage gel and to the various uses thereof for cartilage repair 

following a traumatic impact or an osteoarticular disease such as osteoarthrosis. The invention also relates to a three dimensional 

matrix comprising particles of physical hydrogel of chitosan or of chitosan derivative optionally supplemented with an anionic 

molecule such as hyaluronic acid or a hyaluronic acid derivative or a hyaluronic acid complex. 
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(54) Title of the invention : BRASSICA NAPUS SEED SPECIFIC PROMOTERS IDENTIFIED BY MICROARRAY ANALYSIS 
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   1)BUTLER Holly Jean 

   2)BEVAN Scott Alan 

   3)LARSEN Cory M. 

   4)MOSKAL William  

   5)GONZALEZ Del kin Orlando  
 

(57) Abstract : 

Provided are constructs and methods for expressing a transgene in plant cells and/or plant tissues using gene regulatory elements 

obtained from Brassica napus. 
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(54) Title of the invention : METHOD FOR PRODUCING MELT CAST POTASSIUM FLUORINE PHLOGOPITE 
 

  

(51) International classification  :C04B35/653  
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(32) Priority Date  :29/12/2014 
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(57) Abstract : 

The invention relates to the preparation of synthetic melted mica materials and specifically relates to a stone casting process and to the 

composition of an initial feedstock and may be used in the creation of novel types of stone casting in the 

metallurgical mining/enrichment refractory and construction industries. A method for producing melt cast potassium fluorine 

phlogopite includes preparing feedstock by mixing mica containing and fluorine containing components melting the produced 

feedstock pouring the melt into a mold allowing to sit removing the casting from the mold and cooling; according to the claimed 

invention the mica containing component consists of vermiculite (60 90 mass%) and the fluorine containing component consists of 

potassium cryolite (10 40 mass%); wherein the feedstock is melted via the sequential stepped heating thereof and the feedstock is 

prepared by layering components wherein the top layer of the feedstock consists of a mixture of components and the melt is poured 

into a preheated mold. The use of the present invention allows for enhancing the chemical purity of the potassium fluorine 

phlogopite increasing the corrosion and erosion resistance of the material and improving the accuracy of the chemical composition of 

the yielded product. 
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   2)MORTAR INO Enrico  
 

(57) Abstract : 

Silk performance apparel and methods of preparing the same are disclosed herein. In some embodiments silk performance apparel 

includes textiles fabrics consumer products and other materials that are coated with aqueous solutions of pure silk fibroin based 

protein fragments. In some embodiments coated apparel products exhibit surprisingly improved moisture management properties and 

increased resistance to microbial growth. 
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(57) Abstract : 

Methods and devices are described for reducing the audible effect of pre responses in an audio signal. The pre responses are 

effectively delayed by employing a digital non minimum phase filter which includes a zero lying outside the unit circle in its z 

transform response. This zero is not paired with another zero at a reciprocal position inside the unit circle as this would linearise the 

phase modification. The filtering can introduce a greater group delay at the pre response frequency than at a low frequency such as 

500 Hz or even 0 Hz. The technique can be used to reduce pre responses in an existing audio signal and also to preempt pre responses 

that would be introduced to the audio signal by subsequent processing. 
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(57) Abstract : 

The present invention relates to a method of producing a biodegradable composition comprising the steps of: washing and cleaning a 

tapioca; shredding the washed and cleaned tapioca; grinding said shredded tapioca into a pulp; drying and powderized said pulp; 

adding 20%  80% by weight of starch based on total weight of the biodegradable composition as a binder or thickener to said tapioca 

powder; adding shredded and communicated fine fiber of the tapioca for increasing flexural strength of a product produced from said 

biodegradable composition; adding releasing agent to facilitate easy removal of the product produced thereof; adding plasticisers for 

improving quality of the product; and characterized by: adding a repellent to said mixture containing the tapioca powder; and wherein 

said repellent comprises of soybean powder milk protein and silicone to obtain the biodegradable composition. 
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(57) Abstract : 

6Described are compositions and methods relating to immune cells which express both a chimeric antigen receptor which binds to the 

IL13 receptor a 2 (IL13Ra2) and a O methylguanine DNA methyltransferase (MGMT) protein. Viral particles containing an IL13 

chimeric antigen receptor (IL13CAR) or variant thereof and an MGMT protein or variant thereof are used to transfect immune cells 

such as T cells imparting to the transfected cells both IL13Ra2 targeting activity and resistance to the chemotherapeutic agent 

temozolomide (TMZ). The compositions and methods described are useful for cancer therapy such as the treatment of a high grade 

malignant glioma. 
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(57) Abstract : 

The invention relates to a method for producing an antimicrobial fabric or yarn said method comprising the steps of immersing a 

fabric or yarn in an aqueous solution of a metal salt whilst simultaneously subjecting said solution to ultrasonic radiation; and 

removing the fabric or yarn from said solution and subsequently converting the metal salt in situ in the fabric or yarn into metal oxide 

nanoparticles preferably via chemical and heat treatment. Fabrics and yarns obtained or obtainable by such method are also provided. 

In a further aspect the invention provides an apparatus for performing such method. 
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(57) Abstract : 

The present invention relates to a an imide compound according to anyone of formulas Ia Ib Ic or Ie wherein R1 is H or a C1 C20 

optionally substituted hydrocarbon group; both R2 and R5 are a COOH group or one of R2 and R5 is a COOH group while the other 

substituent is H methyl or ethyl group; R3 and R4 are independently H or C1 C20 optionally substituted hydrocarbon group; R6 is H 

or a methyl group; R7 and R8 are independently H methyl or ethyl. 
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